
The Patent Office Journal No. 39/2018 Dated  28/09/2018                                    36347 

 

ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ 

ᵸᵾᵺᵗ ᵱ γ ᵪ ᵴ 
 

OFFICIAL JOURNAL  

OF 

THE PATENT OFFICE  
 

 

 

 

 

 

 

 

   

 

          ᵿᵪᵙ ᵰᵪ ᵺ.ɑ  39/2018                                          нᶁ ᵷᵾᵲ                                             ᵨᵪᵾᵅᵗ:  28/09/2018 

          ISSUE NO.    39/2018                          FRIDAY                                   DATE:   28/09/2018 
 
 

 

 

 

 

 

 

 

 

  

 
ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᵾ ŋ  t ᵗᵾᵸᵪ 

 PUBLICATION OF THE PATENT OFFICE 

 

 



The Patent Office Journal No. 39/2018 Dated  28/09/2018                                    36348 

 

 

 

 

 

 

 

 

 

 

 

 

 

                                     

INTRODUCTION  

 

          

In  view  of  the  recent amendment  made in the Patents Act, 1970 by  the Patents  (Amendment) Act,  2005 

effective  from 01
st
   January 2005,   the  Official Journal of The Patent Office is required to be published under 

the  Statute. This Journal is being published on weekly basis on every Friday covering the various proceedings 

on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries on 

this Official Journal and other information as required by the public should be addressed to the Controller 

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters so that 

the content can be enriched. 

 

 

 

 

 

          

                                                                   ( Om Prakash Gupta )                                      
                                CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS   

   

28
TH

  SEPTEMBER, 2018 
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THE PATENT  OFFICE 

KOLKATA, 28/09/2018 

                                            Address of the Patent Offices/Jurisdictions 
The following are addresses of all the Patent Offices located at different places having their Territorial 

Jurisdiction on a Zonal basis as shown below:- 
1 Office of the Controller General of  Patents,  

Designs & Trade Marks,  
   Boudhik Sampada Bhavan,  
   Near Antop Hill Post Office,S.M.Road,Antop Hill,  
   Mumbai ð 400 037 

                 
                Phone: (91)(22) 24123311, 
                Fax :     (91)(22) 24123322 
                E-mail: cgpdtm@nic.in  
 

4      The Patent Office,  
     Government of India,  
     Intellectual Property Rights Building,  
     G.S.T. Road, Guindy,  
     Chennai ð 600 032. 
 
         Phone: (91)(44) 2250 2081-84 
         Fax     : (91)(44) 2250 2066 
         E-mail: chennai -patent@nic.in 

×  The States of Andhra Pradesh, 
Telangana, Karnataka, Kerala, Tamil 
Nadu and the Union Territories of 
Puducherry and Lakshadweep.  

  

2        The Patent Office,  
       Government of India,  
       Boudhik Sampada Bhavan,  
       Near Antop Hill Post Office,S.M.Road,Antop Hill,  

    Mumbai ð 400 037 
         Phone: (91)(22) 24137701  
         Fax:      (91)(22) 24130387 

            E-mail: mumbai -patent@nic.in 
× The States of Gujarat,  Maharashtra, Madhya 

Pradesh, Goa and Chhattisgarh and the Union    
Territories of Daman and Diu & Dadra and Nagar 
Haveli  

 
5 

 
      The Patent Office (Head Office),  
      Government of India,  
      Boudhik Sampada Bhavan,  
      CP-2, Sector ðV, Salt Lake City,  
      Kolkata - 700 091 
       
          Phone: (91)(33) 2367 1943/44/45/46/87 
          Fax:      (91)(33) 2367 1988       
          E-Mail: kolkata -patent@nic.in                     
                  
 
× Rest of India   

3 
    
       The Patent Office,  
       Government of India,  
       Boudhik Sampada Bhavan,  
       Plot No. 32., Sector-14, Dwarka, 
       New Delhi ð 110075 
                 Phone: (91)(11) 25300200 & 28032253 
                 Fax:      (91)(11) 28034301 &  28034302 
                 E.mail: delhi -patent@nic.in 
× The States of Haryana, Himachal Pradesh, Jammu 

and Kashmir, Punjab, Rajasthan, Uttar Pradesh, 
Uttaranchal, Delhi and the Union Territory of 
Chandigarh.    

                                                            Website: www.ipindia.nic.in  
                                                                            www.patentoffice.nic.in 

All applications, notices, statements or other documents or any fees required by the Patents Act, 1970 

and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received 

only at the appropriate offices of the Patent Office. 
Fees: The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the Controller of 

Patents drawn on a scheduled Bank at the place where the appropriate office is situated. 
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ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ  

ᵗᶋᵴᵗᵾᵦᵾ,  ᵨᵪᵾᵅᵗ 28/09/2018 

• ᵗᵾᵱᵾ ᵴᵱ t ᶇ ᶇ ᵾᵿᵩᵗᵾᵲ t ᶇ ᵬᵦᶇ 

ᵿᵷᵿᵯ γ ᵙᵻ ᵬᵲ ᵿ ᵧᵦ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ ᵬᵦᶇ d ᵅᵜᵿᵴᵗ d ᵩᵾᵲ ᵬᵲ ρ ᵸ ᵦ ɛ ᵪᵗᶇ ᵾᵨᶇᵿᵸᵗ b ᵿᵩᵗᵾᵲ ᶇ t ᶇ 

ᵺᵾ γχ ᶀᵜᶇ ᵨ ŋᴝ  ŋᵻᶈ:-  

1 ᵗᵾᵱᵾ ᵴᵱ : ᵰᵻᵾᵿᵪᵱᵅ ᵗ,  ŋ ᵗ ᵷ,  b ᵿᵯᵗ ᵬ  

ᵦᵧᵾ ᵾᵬᵾᵲ ᵿᵜᵻᵪ,  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ- 400 037,  ᵯᵾᵲᵦ,  

ᵭᶋ:χ  (91) (22) 24123311 

ᶙᶈ ᵺ: (91) (22) 24123322 

.ə ᵰᶇᵴ: cgpdtm@nic.in  

4 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵉᵅᵡᶇᵴᶇ ᵜᶁᵇᵴ ᶉᵬ χᵲᵾᵉ ᵺ ᵿᵮ ᵣᵅᵙ,  e ᵅᵣᵿ ᵱᵴ e ᵡᶇᵡ  

ᵑᵺᵈᵊᵣᶀᵺᶀᵕ d ᵲᵑᵰᵣᶀ ᴝ ᶋᵣᵾᵋᵪ ŋ ᵲᵱᵾ  

ᵑᵣγᵺᶇ ᵡ χ ᶁ ə ᵙᵴ ᵴᵾ ᵗ,  γ ᶀ. ŋᵺ. χᶀ. ᵲᶋᵣ,  

ᵙᵾᵱ ᵣᶀ 

ᵜᶇ ᵊ -  600 032.  

ᵭᶋ:χ (91)(44) 2250 2081 - 84 

ᶙᶈ ᵺ: (91)(44) 2250 - 2066  

.ə ᵰᶇᵴ: chennai - patent@nic.in  

× ᵈ  ᵨᶇᵸ,  β ᶇᵴᵅᵙᵾᵪᵾ, t ᵪᵾ ᵡᵗ,  t ᶇᵲᵴ,  β ᵿᵰᵴᵪᵾᵣᶁ 

ᵦᵧᵾ ᵬᶁᵣᶁᵜᶇᵲᶀ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ ᶇ,  

ᵴ ᵨᶀᵬ   

2 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ- 400 037,  

ᵭᶋ:χ  (91) (22) 24137701 

ᶙᶈ ᵺ: (91) (22) 24130387 

.ə ᵰᶇᵴ: Mumbai- patent@nic.in  

× • ᵙᶁᵞᵲᵾᵦ,  ᵰᵻᵾᵲᵾ,  ᵰ ᵱ ᵨᶇᵸ,  ᴝ ᶋᵷᵾ β ᵧᵾ β ᶀᵺᵙᶘ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ,  ρ ᵰ χβ ᵧᵾ ρ ᶀᵷ,  ρ ᵾᵨᵲ p ᵲ χ ᵙᵲ ᵻᵷᶇᵴᶀ.  

5 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵗᶋᵴᵗᵾᵦᵾ,  ( ᵩᵾᵪ t ᵾᵱᵾ ᵴᵱ) 

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵺᶀᵬᶀ- 2, ᵺᶇ ᵡᵲ- V, ᵺᵾ ᵡ ᵴᶇ tᵿᵺᵡᶀ,      

ᵗᶋᵴᵗᵾᵦᵾ- 700 091 , ᵯᵾᵲᵦ.  

ᵭᶋ:χ  (91)(33) 2367 1943/44/45/46/87  

ᶙᶈ ᵺ:/Fax: (91)(33) 2367 1988       

.ə ᵰᶇᵴ: kolkata - patent@nic.in  

                    
×  ᵯᵾᵲᵦ t ᵾ b ᵷᵸᶇᵹ ᶇ 

 

3 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵴᶉᵡ ᵺᵅ. 32 , ᵺᶇ ᵡᵲ-  14 ,  ᵾᵲᵗᵾ,  χ  ə ᵨ ᵴᶀ-  110 

075 .  

ᵭᶋ:χ  (91)(11) 25300200, 28032253  

ᶙᶈ ᵺ: (91)(11) 28034301, 28034302  

.ə ᵰᶇᵴ: delhi - patent@nic.in  

ᵻ ᵲᵱᵾᵥᵾ,  ᵿᵻᵰᵾᵜᵴ ᵨᶇᵸ,  γ ᵰᶂ β ᵧᵾ t ᵰᶀᵲ,  ᵬᵅᵞᵾᵮ, ᵲᵾᵞ ᵧᵾᵪ,  

ᵋ ᵲ ᵨᶇᵸ,  ᵨ ᵴᶀ β ᵧᵾ ɛ ᵲᵾᵅᵜᵴ ᵲᵾ ᵱ ᶇ,  ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ ᴥ ᵅᵣᶀᵙᶘ  

ᵷᶇᵮᵺᵾᵉᵡ:  http://www.ipindia.nic.in  

        www.patentoffice.nic.in  

ᵬᶇᵡ ᵡ b ᵿᵩᵿᵪᵱᵰ,  1970 ᵦᵧᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩᵪ) bᵿᵩᵿᵪᵱᵰ,  2005 ᵇᵧᵷᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩᵪ) ᵿᵪᵱᵰ,  2006 ᵾᵲᵾ ᵷᵾᵅᵿᵝᵦ ᵺᵯᶀ 

ᵈᵷᶇᵨᵪ,  ᵺᶂᵜᵪᵾᵑ,  ᵿᵷᵷᵲ  vᵱᵾ b ᵱ ρ ᵦᵾᵷᶇᶖ ᵱᵾ t ᶋ əн ᶁ ᵗ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ t ᶇᵷᵴ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵰ ᵷᶀᵗᶃᵦ ᵻ ᵙᶇᶟ  

ᵸᶁ ᵗ: нᶁ ᵗ ᵱᵾ β ᶋ χ ᵙ ρ ᵬ ᵰ ᵱᵾ Controller of Patents  t ᶇ χ ᵾᵰ ᵰ ρ ᶇᵱ ᵮ  t ᵾ ᵡ ᵱᵾ ᴥ ᶇ tt ᶇ ᵾᵲᵾ ᵯᶇᵞᶀ γ ᵾ ᵺᵗᵦᶀ ᵻᶈ γ ᶋ ɛ ᵺᶀ 

ᵧᵾᵪ t ᶇ ᵗᵺᶀ b ᵪᶁᵺᶂᵿᵜᵦ ᵮ  tᵰ  ρᵻᶋ γ ᵻᵾᵄ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵿ ᵧᵦ ᵻᶈ ɜ   
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SPECIAL NOTICE  
                        

18 Months publication as required under Section 11A of the Patents Act, 1970 

as amended by the Patents (Amendment) Act, 2005. 
 

 

  

Notice is hereby given that any person at any time before the grant of Patent may give representation by way of 

opposition to the Controller of Patents at appropriate office on the ground and in a manner specified under 

section 25(1) of the Patents (Amendment) Act, 2005 read with Rule 55 of the Patents (Amendment) Rules, 

2006. 

Notice is also given that if any interested person requests for copies of the complete specification, drawing and 

abstract of any application already published, the photocopy of the same can be supplied by the Patent Office as 

per the jurisdiction on payment of prescribed fees of Rs.8/- per page. If any further details are required to be 

obtained, the same can be provided by the respective Patent Offices on request. 

 

       

 

 

 

 

 

                                                                   (Om Prakash Gupta)                                      

CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS  
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SPECIAL NOTICE  

 

          Under the new provision of the Patents Act, 1970 as amended by the Patents (Amendment) Act, 2005 

and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part III, 

Section 2 has been discontinued and instead The Official Journal of the Patent Office is being published 

containing all the activities of The Patent Office such as publication of all the patent applications after 18
th
 

months , grant of patents & all other information in respect of the proceedings as required under the provisions 

of the Patents (Amendment) Act, 2005 and Rules thereunder on weekly basis on every Friday . 

 

The Journal is uploaded in the website every Friday. So Paper form and CD-ROM form of the Journal are 

discontinued from 01/01/2009.  

 

 

 

SPECIAL NOTICE  

Every effort is being taken to publish all the patent applications under section 11(A) of the Patents Act. 

However, if duplication of publication of any application is found, then earlier date of publication will be taken 

for the purpose of provisional protection for applicant and Patent Office will grant Patent not before six months 

from the date of second publication, provided that there is there is no third party representation. 
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Early Publication:  
 
The following patent applications have been published under section 11A (2) of The Patents (Amendment) Act 2005 and rule 

24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of 

Patents at the appropriate office against the grant of the patent in the prescribed manner under section 25(1) of the Patents 

(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006: 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201811027854 A 

(19) INDIA  

(22) Date of filing of Application :24/07/2018 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : 'NOUMENAL AND PHENOMENALÊ EFFECTS OF THE ĕFRACTAL RESONANT TORSIONAL-

FIELD WAVESÊ ON ĕNON-LOCALITY AND LOCALITYÊ ĕBEYOND AND WITHIN SPACE-TIMEÊ ĕCOSMIC 

FRAMEWORKÊ ON NON-LIVING OBJECTS, LIVING ORGANISMS AND THE 'CIRCUMSTANTIAL SITUATIONAL 

EXISTENTIAL REALITY 
 

  

(51) International classification  :A61N1/16  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. Vishad Tripathi  
      Address of Applicant :H.No. 281, Sector-45, Faridabad-

121010 HARYANA INDIA Haryana India 

(72)Name of Inventor : 

   1)Dr. Vishad Tripathi  
 

(57) Abstract : 

This invention relates to a system 100 for generating, transmitting and receiving optical bio-photonic fractal resonant torsional field 

waves; said system comprises a fractal torsional-field wave resonator 101, wherein said fractal resonant torsional field waves 

resonator comprises transmitter 102 and a recipient 103. The system further comprises an optional operating device 107 and an 

optional DC power supply 106. A process of delivering optical bio-photonic fractal resonant torsional field waves on to a living 

organism is disclosed. The process comprises the following steps: Generating optical bio-photonic fractal resonant torsional field 

waves by a fractal resonant torsional field waves resonator 101; wherein said fractal resonant torsional field waves resonator 101 is 

configured to use Extreme Low Frequencies (ELF) modulation with Ultra High Frequencies (UHF); and Transmitting the optical bio-

photonic fractal resonant torsional field waves by the said transmitter 102 to the recipient 103 which may be at infinite distance from 

the transmitter 102. 

No. of Pages : 26 No. of Claims : 14 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811028346 A 

(19) INDIA  

(22) Date of filing of Application :27/07/2018 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : O TOOTHBRUSH 
 

  

(51) International classification  :A46B3/18  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMAX  
      Address of Applicant :1910/8, C/O PALCO ICE CREAM 

KRISHNA NAGAR, KURUKSHETRA, HARYANA.-136118, 

INDIA Haryana India 

(72)Name of Inventor : 

   1)SAMAX  
 

(57) Abstract : 

The invention is an advanced mechanical regular dental care toothbrush, composed of total three mechanical components; a) bristles 

clustered on a dome, mounted on the bottom of main revolved body, & in top, a ring gear mounted concentrically with main revolved 

body with the tooth land on the top. The angle between bristle central axis & central axis of the dome ranging from 45 degrees to zero 

degrees from outer ring bristle cluster to center bristle cluster, respectively, b) Modified spherical cut,with center point, slightly below 

the top surface on central axis of main revolved base, with a cylindrical through cut, started from the center of spherical cut, on the 

axis perpendicular to the central axis of the base. Bottom is designed slightly hollow to keep a clearance fit with the bristle set body. A 

rectangular cross-sectioned ring cut concentric to main revolve base is there, providing a through section in the cylindrical cut for the 

mesh of ring gear of bristle set body with the gear of the handle, c) Circular handle with modified sphere head & spur gear designed 

on handle. in assembly, the base body will keep the bristle set body in its bottom with the freedom of rotation & slight movement on 

the coinciding axis of the base. The handle with modified spherical head is making a modified ball-in-socket joint, with the modified 

spherical cut of the base. The toothbrush is having a provision to rotate the bristle set body on every possible axis with handles 

rotation ranging from 90 degrees to zero degree angle between central axis of bristle set body 8c the central axis of the handle For 

better understanding consider the said toothbrush like a mushroom plant where the mushroom cap as a bristle set & stem as the 

handle, & there is a mechanism which allows the rotation of mushroom cap with the rotation of the stem (handle) in angle ranging 

from 90 degrees to 2ero degree between the central axis of- the mushroom cap & the central axis of the handle. The said toothbrush 

works on two modes; a) is gear-in-mesh mode, where the handles cylinder mounted with gear concentrically with it is in the 

cylindrical cut of the base & the gear is in mesh with ring gear of the bristle set body through a through cut in the cylindrical cut. In 

this mode the rotation of bristle set body with handles rotation in responsible because of connected gears b) is gear-in-air mode, where 

the handles cylinder is out from the cylindrical cut of base, so the connected gears are no more here. The rotation of bristle set body 

with handle is responsible because of modified ball-in-socket-joint. 
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(57) Abstract : 

The present invention proposes a wideband and compact novel fractal monopole that is suitable for variety of wireless applications in 

S-Band and lower C-band. The novel proposed design has partial ground plane on reverse side of substrate that increases impedance 

matching over wide frequency band between 2.5  5.24 GHz. The overall dimensions of antenna are 35 X 32 X 1.6 mm3. S- band and 

lower C-Band wireless applications: mobile broadband services using 4 G technologies such as WIMAX and Long term evolution 

(LTE) at 2.5 GHz/3.5 GHz, WLAN services (5.2 GHz), terrestrial and mobile satellite services (3.4 GHz), airport surveillance radars 

& weather reporting radars (2.7  2.9 GHz) etc. 
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(57) Abstract : 

The present invention categorically provides a deep-learning artificial intelligence model to predict career progression and provide 

career predictions. According to the method and system provided by the invention, the deep-learning (artificial intelligence) model is 

generated through our algorithms and derives its context from the repository of user-profiles The system predicts the at least one of a 

suggested career path associated with the candidate based on user-profiles in the repository and the data associated with the candidates 

career history. 
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(57) Abstract : 

A Low Power, Constant Frequency Resolution, High Sampling Speed Arbitrary Waveform generator is invented by using a high-

performance 32-bit MCU. It has been implemented using ARM Cortex M3/M4 core. The entire user application program and 

waveform generation program is designed to run on a single chip which reduces the cost considerably. The 32-bit General purpose 

registers are being used as phase accumulator, frequency & phase registers which aids to maintain high sampling rate and constant 

frequency resolution. Internal Static Random-Access Memory (SRAM) is used to store the sampling data. The algorithm is 

implemented in assembly using THUMB instruction set. The invention supports a maximum of 16-bit resolution which complies with 

industry standard 14-bit resolution. The waveform is generated using Direct Digital Synthesis (DDS), while all the components and 

required modules are integrated in a single Printed Circuit Board. An on-board Rail-to-Rail power supply circuit has been designed to 

power the operational amplifiers. 
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(57) Abstract : 

A nanotechnology based nasal air filter for breathing, the said filter comprising a base body (a) and at least two concha cartridges (b, 

bÊ). A nano-pad adapted to be fit inside a body vessel (a3) of the base body (a). Each of the concha cartridges (b, bÊ) is adapted to 

receive a plurality of antibacterial layers (m1, m2, m3). The nasal filter as per the present invention comprises of micro-nano pillars, to 

remove all the undesirable matter from inhaled air. The herein disclosed nasal filter is capable of mimicking the natural breathing 

process, is compact in structure and is comfortable for the user to use. 
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(57) Abstract : 

An electric horn (100) is disclosed. The electronic horn (100) comprises a system (102) for controlling a sound pressure level (SPL) of 

the electronic horn. The system (102) comprises a memory having a preset voltage value associated with a preset voltage stored 

thereon. The system (102) further comprises a detection unit (404) configured to detect a value of an input voltage. The system (102) 

further comprises a pulse generation unit (406) configured to generate a PWM signal based on the value of input voltage. The pulse 

generation unit (406) is further configured to vary a duty cycle associated with the PWM signal when the value of the input voltage is 

different from the preset voltage value. Further, the pulse generation unit (406) is configured to transmit the PWM signal to a circuitry 

of the electronic horn (100) for generating constant SPL of the horn based on the PWM signal. 
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(57) Abstract : 

The present disclosure relates to a multi-purpose horn (100) and a method of regulating a power supply of the multi-purpose horn 

(100). The multi-purpose horn (100) includes a system (102) and a control unit (104). The system (102) includes a receiving unit 

(106), a first voltage regulator (108), and a second voltage regulator (110). The receiving unit (106) receives a power supply with a 

voltage rating of one of 12 Volts and 24 Volts. The first voltage regulator (108) receives the power supply with the voltage rating of 

24 Volts and converts the power supply to a power supply with the voltage rating of 12 Volts. The second voltage regulator (110) 

receives the power supply of 12 Volts from one of the receiving unit (106) and the first voltage regulator (108), and converts the 

power supply to 5 Volts. Further, the control unit (104) operates the multi-purpose horn (100), based on the power supply with the 

voltage rating of 5 Volts. 
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(57) Abstract : 

ON-BOARD STORING OF OPERATIONAL DETAILS OF A HORN The present disclosure relates to a horn (100) including a 

Printed Circuit Board (PCB) and a system (102) in communication with the PCB. The system (102) includes a memory (106), a 

detecting unit (108) in communication with the memory (106), and a recording unit (110) in communication with the memory (106) 

and the detecting unit (108). The detecting unit (108) detects a value of at least one operational parameter of the horn (100). The at 

least one operational parameter includes one of a number of blows of the horn (100) and a time duration of each of the number of 

blows. The recording unit (110) stores the value of the at least one operational parameter. <<To be published with Figure 1 >> 
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(57) Abstract : 

The present disclosure includes a system (104) for controlling a Sound Pressure Level (SPL) of a horn (100). The system (104) may 

include a determining unit (402) in communication with a speedometer (406). The system (104) may include a controlling unit (404) 

for receiving at least one value indicative of a speed of the vehicle from the determining unit (402). The controlling unit (404) may be 

configured to compare the at least one value with a set of predefined threshold values. Each of the set of predefined threshold values is 

associated with a value of the SPL of the horn (100). The controlling unit (404) may be configured to operate the horn (100) to output 

a first value of the SPL, based on the comparison of the at least one value with the set of predefined threshold values. 
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(57) Abstract : 

The present disclosure discloses a system (100) for controlling a Sound Pressure Level (SPL) of a horn (102). The system (100) 

includes a switching unit (104) adapted to be operated in a plurality of positions. Each of the plurality of positions is associated with a 

predefined value of the SPL of the horn (102). The system (100) includes a controller (106), in communication with the switching unit 

(104). The controller (106) may be configured to receive a signal indicative of the switching unit (104) being in one of the plurality of 

positions. Further, the controller (106) may be configured to operate, in response to the signal, the horn (102) at a first value of the 

SPL. The first value of the SPL is associated with the position indicated by the signal. 
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(57) Abstract : 

The claimed machine allows for the single-step assembly or disassembly of the wheel nuts for an automotive wheel without having to 

perform the procedure for each wheel nut separately. Accordingly, the number of steps involved in the assembly of a wheel using the 

claimed machine is reduced by x times, with x being the number of wheel nuts for the wheel. The machine comprises a primary shaft 

(13) having a pinion (14) radially constrained with it, a plurality of secondary shafts (3, 7, 31, 11) each having a gear (5), a fork (15) 

with plurality of lug locks (19) for controlling forward motion of the pinion (14) on the primary shaft; and consequently, tightening a 

particular wheel nut which is engaged to the pinion at that instant. The claimed machine and the corresponding method makes use of a 

transmitting drive from a rotary motor (33) through a gear train, such that the torque output by the electrical motor (33) is more than 

the specific torque value for the wheel nuts. 
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(57) Abstract : 

This invention provides a detachable device for detecting and monitoring the position of an endotracheal tube. The detachable device 

includes a carbon dioxide sensor for measuring concentration of carbon dioxide gas within the trachea of a patient, a differential 

pressure sensor for measuring pressure of air within the trachea of the patient, a processing unit for processing an input, received from 

the carbon dioxide sensor and the differential pressure sensor, a user interface to monitor an output data and evaluating the correct 

position of the endotracheal tube ETT within a trachea of a patient. The user interface is communicatively coupled to receive the 

output data from the processing unit and, further, implemented on a user device. 
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(57) Abstract : 

An fingerprint recognition unlocking system that enables monolith design of the padlock providing more secure biometric recognition 

comprises an ultrasonic fingerprint sensor (1), at least one battery (2), a partition edge (3) between an inner case (4) and an outer case 

(5), a shackle (6), a locking lever (7), a gear mechanism (8), at least one sealing rubber (9), an indicator LED (10), a DC motor (11), a 

CPU embedded on a Printed Circuit Board (12), a charging port (13) and a power ON button (14) provided with provision of lock 

functioning, new lock PIN enrollment and lock fingerprint enrollment an application is installed into an electronic communication 

device to operate the fingerprint padlock. 
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(57) Abstract : 

It is well known that 60% of the cultivable area comes under dry land agriculture under Rainfed Farming System, where rain is the 

source of irrigation. Although sowing is done when rainicomes, but when the crop is of 30 - 40 days and if rain does not come, the 

crop is under severe dry spell conditions and many a times the crop fails. Then farmer has to suffer heavy losses and this is a matter of 

great concern for us. This problem can be tackled with an innovative machine solar operated micro irrigation applicator to save the 

crops under such dry spell conditions. The machine will help the farmers to save his crop as well as it can be used for domestic 

applications such as fan, bulb, laptop, tv, music system etc. as per requirements and capability of the solar system installed on the 

machine. The machine consists of solar panel, electrical battery, DC motor with rhonoblock pump, solar battery charger/controller, 

chasis with water storage tank, tyres, hitching system and transport wheel. The machine can be pulled by Tractor or Bullocks or 

Human power to install the machine near the field or anywhere. The water storage tank can be fabricated of M.S. Sheet/angle iron or 

fibre or plastic in different capacity as per requirement. The machine can be made self propelled also. The machine is used to apply 

water directly to the plant roots through drip irrigation system or even micro sprinkler can be operated. The machine can be & 

manufactured in various models and variants of different capacity as per requirements of the area and crops. The machine will 

generate employment through custom hiring system or by taking land on rent especially near the cities to grow high value crops to 

generate more income in agriculture. The machine coupled with technology will bring revolution in productivity and profitability in 

dry land agriculture in order to serve farmers who are dependent upon dry land agriculture under rainfed farming system. This will 

also help towards increasing GDP and doubling of income of the farmers 
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   1)Akash Nagpal 
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   3)Mr. Deepak Srivastava 
 

(57) Abstract : 

This advanced model relates to an automatic system which belongs to the technical field of Automated world. In this present era, 

safety & time are two major issues, so in order to save both we need to take some major precautions, which we have shown in this 

project. As we know, that the LPG booking is a time consuming task and also has a high risk of gas leakage. Many accidents have 

occurred due to the leakage of LPG. With this project we can identify the leakage of LPG as well as daily consumption of LPG and 

without any human interference LPG booking is done automatically. 
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(57) Abstract : 

The present invention provides a volatile organic compound (VOC) free, environment-friendly and solvent-free two component 

adhesive composition for lamination of flexible substrates comprising a NCO component and an OH component. The Component A 

(NCO component) of the adhesive composition particularly includes a reaction product of Methylene diphenyl diisocyanate (MDI) 

and a polyester-polyol component, which contains polyethylene glycol with a molecular weight of 200 g/mol as the critical 

component, neopentyl glycol and adipic acid as the other major constituents. The Component B (OH component) is a combination 

polyol composition containing both polyether polyol and a polyester polyol based on mono-ethylene glycol, 2-methyl 1,3-propane 

diol, adipic acid and isophthalic acid as the principal components. These two components are mixed in a ratio of 1.0 : 0.50 to 1.0 : 

0.80 wt/wt% to provide improved lamination adhesive properties including better pot-life, faster curing, improved wettability, better 

storage stability. 
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(54) Title of the invention : GSM ENABLED, FIELD MONITORING, HYBRID AGRICULTURE SOLAR ROBOT. 
 

  

(51) International classification  :G06K9/6228  
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(57) Abstract : 

As world is moving towards civilization and technological advancements, less interest is seen in human labor and manual methods. 

This paper presents a  GSM enabled, Field monitoring, Hybrid agriculture solar robot• which uses solar energy as secondary source 

and capable of monitoring the field and performing field operations like sowing, irrigating, weed cutting, crop quality detecting by 

digital image processing, fertilizing and is controlled by app. An arduino Mega, solar panel, Bluetooth module, GSM module, GPS 

module, SD card module, DC motors, servo motors, motor driver IC, IR sensor, cutting blade are the main components of device. 

Along with the said components the device is also fitted with a small water tank, pesticide tank and seed vessels. Initially the robot 

ploughs the field with help of a plougher which is followed by seeding and watering. When the crop is ready its quality is checked 

through digital image processing and defected plants are separated out. Data from various sensors is provided to arduino UNO which 

is programmed to control the various operations of device. The robot is also capable of detecting any intruder and fire condition in the 

field. When manufactured at industrial level robot will help to analyze the field conditions and needs of a region. 
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   1)MITTAL, Aditya  

   2)NAIK, D. K.  

   3)JANGIRA, Yogesh 
 

(57) Abstract : 

A key case for foldable key is disclosed. The key case houses a key which can toggle between an open state and a closed state. The 

key case includes a push button that locks the rotation of the key once in either of the two states. 
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(57) Abstract : 

The invention disclosed herein relates to a treadmill-electric-cycle comprising of a frame, a motor, a throttle, a rollers, a rubber belt, a 

BLDC geared motor, a battery, an ignition switch, a battery level indicator, a clutch, a handle bar & fork, a DC sine wave controller, a 

disc brake, a plurality of levers & wire, plurality of sprocket, a plurality of wheels and an indicator. The present invention works on a 

chain arrangement through which it works as a treadmill, e-bike and bicycle. 
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(54) Title of the invention : METHOD FOR PREPRATION OF COMPOSITION FOR TREATMENT OF BREAST CANCE AND 
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   1)DWIVEDI, LALIT DHAR  
 

(57) Abstract : 

A synergistic medicinal composition having anticancerious property and said compositiOn 1s compnses mercurous chioride 

(HG2CL2)mercury ii suiphide (HGS). copper sulphate (cuSO4),calcium carbonate derived from murda shankha) (CaC03), dimeric 

chalcone powder (C6oHs60ts)derived from whole uncrushed fruits of mallotus philippinensis and yellow mustard oil. (C4H5Ns). 
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(57) Abstract : 
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(57) Abstract : 

NA 
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   1)STRICKER, KATHLEEN  
 

(57) Abstract : 

An electronic device having a camera and a touch-sensitive display supports methods for capturing an image using a movable shutter 

button thereon. The electronic device executes a camera application that may have a single movable displayed on the touch sensitive 

display, or two shutter buttons, one of which is fixed and one of which is movable. Where two shutter buttons are used, the second 

button may be present when the camera application is executed, or may be created in response to the user inputting a gesture to move 

the first shutter button. 
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(72)Name of Inventor : 

   1)Zubin Mehta 
 

(57) Abstract : 

Method of forming a self  supporting superstructure. The invention relates to a method of forming a centrally pivoted, rope or cable 

stayed, and self- balancing superstructure which dynamically supports itself according to the pattern of loading and the amount of load 

on its deck. The form of the structure makes it self-supporting. 
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(57) Abstract : 

Described herein are corrugated heat protection tubes and methods of making the same. The heat protection tubes have improved heat 

resistance improved abrasion resistance and minimize or eliminate worker exposure to shed glass fibers from insulating materials. The 

corrugated heat protection tubes can be used in automotive transportation and industrial applications just to name a few. 

No. of Pages : 25 No. of Claims : 20 



The Patent Office Journal No. 39/2018 Dated  28/09/2018                                    36380 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201817034862 A 

(19) INDIA  

(22) Date of filing of Application :15/09/2018 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : ROBOTIC DEVICES AND SYSTEMS FOR PERFORMING SINGLE INCISION PROCEDURES AND 

NATURAL ORIFICE TRANSLUMENAL ENDOSCOPIC SURGICAL PROCEDURES, AND METHODS OF CONFIGURING 

ROBOTIC DEVICES AND SYSTEMS 
 

  

(51) International classification  :A61B17/00  

(31) Priority Document No  :15/340660  

(32) Priority Date  :01/11/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/CN2017/086202  

:26/05/2017 

(87) International Publication No  :WO 2018/082294  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BIO-MEDICAL ENGINEERING (HK) LIMITED  
      Address of Applicant :Units 401-404, Level 4 Core C, 

Cyberport 3, 100 Cyberport Road, Hong Kong China 

(72)Name of Inventor : 

   1)YEUNG, Chung Kwong 

   2)LAM, Wing Fai  

   3)CHENG, Wai Leung William  
 

(57) Abstract : 

A surgical system (200) having an end-effector assembly (340), first and second arm assemblies (330,360), and an elbow joint 

assembly (234). The end-effector assembly (340) includes an instrument assembly (237) and a wrist assembly (236). The instrument 

assembly (237) includes a first instrument (239,342,344). An first arm assembly (330) includes a body, first and second instrument 

drive assemblies (332, 334), a wrist drive assembly (336), and a first arm drive assembly (339). The first instrument drive assembly 

(332) is configurable to move the first instrument (239,342,344) relative to a first axis(A). The wrist drive assembly (336) is 

configurable to move the instrument assembly (237) relative to a second axis (B). The first arm drive assembly (339) is configurable 

to rotate the end-effector assembly (340) relative to a third axis (F). An elbow joint assembly (234) includes an elbow pitch joint 

portion (350) configurable to be driven to move the first arm assembly (330) relative to a fourth axis( C). The elbow joint assembly 

(234) also includes an elbow sway joint portion (350) configurable to be driven to move the first arm assembly (330) relative to a fifth 

axis (C). 
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(57) Abstract : 

ABSTRACT A System for Measuring Viscosity and Method Thereof A system 100 for measuring viscosity of a fluid, the system 

having a microchannel 110, a reference electrode 112r connected to one of the terminal 120a of a power supply 120 and plurality of 

secondary electrodes 112a, 112b, 112c, 112d electrically connected to another terminal 120b of power supply. The reference and 

secondary electrodes are placed at pre-determined positions along the microchannel. When fluid passing through the microchannel 

comes in fluid communication with the reference and secondary electrodes, an electrical circuit is formed and an electrical response is 

generated. The viscosity of the fluid is determined based upon time interval between two successive electrical responses. Reference 

Figure 1 
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(57) Abstract : 

A dual-axis parabolic solar cooker system to automatically track sunlight. The dual-axis parabolic solar cooker system to comprises 

light dependent resistors (LDRs),micro-controller unit, a plurality of stepper motors, solar panels, a power unit, lead screw, ball 

bearing, and couplers. The LDRs sense intensity of the sunlight received on the outer surface. The micro-controller unit computes the 

intensity of the sunlight to determine a direction of the sunlight and further initiates an actuation signal. The plurality of stepper 

motors are configured with the micro-controller unit to receive the actuation signal.The stepper motors hold a plurality of solar panels 

and utilize the received actuation signal to position the solar panels in a way to receive the sunlight from the direction having a 

maximum computed intensity of the sunlight. The plurality of stepper motors comprises front stepper motors, right stepper motors, 

rear stepper motors, and left stepper motors. 
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(57) Abstract : 

The present disclosure generally relates to the field of providing empowerment to women. In particular, the disclosure relates to a 

system for establishing a network involving women wanting to be entrepreneurs and providing to each woman training to improve 

their technical skills and entrepreneurial skills. 
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(57) Abstract : 

Rideitron - Two wheeler safety gears jacket, helmet, and pair of gloves Is designed to provide maximum safety to the rider by joining 

Technology with riding gears. Riding jacket is equipped with LED indicators & brake light, cameras, accelerometer and bluetooth for 

connecting it with mobile, impact sensor for detection of an impact ,wireless charger for the convenience of Rider. Pair of gloves 

which are equipped with buttons for manual indication,heart rate sensor, ultrasonic sensor for obstacle detection and are connected 

with jacket using magnetic pins and the helmet with Impact sensor and bluetooth earphone for communication and also connected 

using magnetic connector all these three devices can be powered by li-po battery which can be charged through solar power and has 

various other options. Using all this technology to provide convenience and comfort along with safely. 
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(57) Abstract : 

The present disclosure relates to a wireless multi-tone horn (200) and a method (1400) of operation of the wireless multi-tone horn 

(200). The wireless multi-tone horn (200) includes a transmitting unit (702), a receiving unit (704), and a controlling unit (706). The 

transmitting unit (702) receives an instruction for blowing of the wireless multi-tone horn (200) to generate one of multiple acoustic 

emissions. The instruction is received either from a user or based on a predefined condition of blowing of the wireless multi-tone horn 

(200). The transmitting unit (702) transmits, through a wireless channel, a signal indicative of the instruction for blowing of the 

wireless multi-tone horn (200) to generate an acoustic emission. The receiving unit (704) receives the signal over the wireless channel, 

and the controlling unit (706) controls the blowing of the wireless multi-tone horn (200) to generate the acoustic emission, based on 

the signal. <<To be published with Figure 7 >> 
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(57) Abstract : 

The present invention provides a herbal beverage for prevention and therapeutic management of depression and related mental 

conditions. In particular, the invention provides an herbal composition comprising extracts of Rhododendron arboreum, Ocimum 

kilimandscharicum, and Citrus limon along with pharmaceutically acceptable excipients. The present invention further relates to 

process (es) for preparing such herbal composition in the form of beverage. Further, present herbal beverage is cost-effective with no 

side effect. 
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(57) Abstract : 

Disclosed is a system (102) for optimizing detection of an intent, pertaining to a query, by an automated conversational bot for 

providing human like responses to a user. An analyzer module (212) builds an intent graph storing input dialogues, utterances, and 

output dialogues associated to an intent. A builder module (216) fed training data, comprising the intent graph stored in the graph 

database (222), to an automated conversational bot by enabling a bot builder to fill a bot template associated to each intent with a set 

of parameters indicating distinct utterances of an intent and output dialogues associated to the distinct utterances. A verification 

module (218) trains the automated conversational bot through reinforcement learning by providing a feedback to the automated 

conversational bot. In one aspect, the automated conversational bot may be trained by validating an output dialogue against an input 

dialogue, received from the caller, with an expected response. 
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(57) Abstract : 

A gravity-driven illumination apparatus comprises a support frame which is adaptable to be vertically inverted to trigger illumination 

operation. The support frame houses mechanical units and electrical and electronics units. The mechanical units comprise pinions, 

weight unit, rack, prop, first coupler gears, second coupler gears, and supporting columns. The electrical and electronics units 

comprise a DC generator and lighting units. The rack is placed vertically to guide the pinions to rotate on an axis while the weight unit 

is descending. The descending weight unit converts the gravitational potential energy into rotational kinetic energy. The first coupler 

gears and second coupler gears couple the pinions so that the prop descend without producing side-thrust. The supporting columns 

support the prop and prevent the prop from linear falling. The DC generator converts rotational kinetic energy into electrical energy. 

The lighting units receive the electrical energy from the DC generator. 
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(57) Abstract : 

The present invention system and method of a chatbot used for answering career related queries. The chatbot receives user query and 

classifies the received text into different categories using RNNs and finding entities using named entity recognition methods. The 

object of the invention is to provide a methodology for predicting intent and tag slots for a chatbot that answers career-related queries. 
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(57) Abstract : 

The present disclosure relates to a display device, and, more specifically, to a system and method for driving a true color light emitting 

diode (LED) video wall by integration of a microcontroller. An aspect of the present disclosure relates to video display system having 

a plurality of light-emitting diodes (LEDs). The video display system can include a controller (1) configured to receive one or more 

instructions from at least one controlling device to generate an image using a set of said plurality of light-emitting diodes (LEDs). The 

controller (1) can communicate data to said plurality of light-emitting diodes (LEDs) using Transmission Control Protocol (TCP) 

protocol and generates a User Datagram Protocol (UDP) pulse to synchronize said plurality of light-emitting diodes (LEDs) to change 

frame at a same instance. 
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(57) Abstract : 
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(57) Abstract : 
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(57) Abstract : 

The present disclosure relates to elevators, and, more specifically, to an elevator system with multiple changeovers of the lifting 

mechanism for transporting an elevator car to extended heights. In an aspect, the elevator system with multiple changeovers of the 

lifting mechanism for transporting an elevator car to extended heights. The elevator system according to the present disclosure 

facilitates multiple changeovers of the lifting mechanism and the height to which the elevator car can be lifted is only limited by the 

number of electric drive units provided. 
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(57) Abstract : 

Abstract The present invention, air inhale tunnel conduit jet propulsion apparatus and method for flying craft improved apparatus and 

method for propulsion of aircraft. The invention apparatus and method provides lifting and thrusting mechanism for jet plane, VTOL 

crafts, Drones and UAVs. The apparatus includes the following components at least one each: 1) Power source to drive air impeller 

and compressor to operate jet and to operate control apparatus of the aircraft 2) air suction fixed/swivel port at fore or/and top of the 

fuselage 3) air impeller and compressor 4) motor to drive impeller and compressor 6) swivel/fixed nozzle at aft or/and bottom of the 

fuselage to release pressurised air to give thrust 7) Gear mechanism for power transfer. This apparatus is configured to Lift and control 

of speed, yaw, pitch, rolling and reactive torque of the aircrafts. The method of this invention provides propulsion for aircraft by 

following the steps comprises 1) air inhaling through fore and/or top of the fuselage/wings/arms, 2) air compression through and/or 

along the fuselage/wings/arms and 3) delivering thrust by means of releasing the pressurised air through jet nozzle. Inhaled air passes 

through tunnel conduit which has accommodated impeller and/or compressor inside, air input port configured at one end and air-jet 

nozzle configured at another end of the tunnel conduit. 
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(57) Abstract : 

Abstract The present invention, fore-water sucking tunnel conduit jet propulsion apparatus and method for marine crafts and vessels 

provides improved thrusting mechanism for marine crafts and vessels of varied sizes in open water and in medium of water in most 

environmental conditions. The jet apparatus includes the following components at least one each: 1) water suction fixed/swivel input 

port at fore of the hull through which water is sucked. 2) water-impeller and/or water-compressor configured in series with water 

suction input port is driven by power source and said power source operates control system of said marine-vessel and/or to power the 

electrical-generator to charge rechargeable power source 3) A motor is operated by said power source and/or by rechargeable power 

source to drive said water-impeller and/or said water-compressor 4) swivel/fixed nozzle at aft of the hull of said jet-marine-craft is 

configured in series with water-impeller and/or water-compressor to release pressurised water to give thrust 5) In another way. said 

water impeller and/or compressor are operated by power transfer gear mechanism for from power source. The method of this 

invention provides propulsion for marine-craft by the steps comprising 1) water inhaling through fore of the hull by means of impeller 

and/or compressor 2) said sucked water is pressurised and accelerated through and/or along the hull in a closed tunnel conduit and 3) 

diffusing said accelerated water through nozzles at aft of the hull and/or at sides of the hull. Said control system is configured to 

control the speed, yaw, and rolling of the marine-craft in desired manner by controlling the quantum and angle of sucked water, angle 

and quantity of water diffusing said accelerated water by water-jet nozzles. Sucked water passes through tunnel conduit which has 

accommodated impeller and/or compressor inside, water input port configured at one end and water-jet nozzle configured at another 

end of the tunnel conduit. 
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(57) Abstract : 

ABSTRACT OF THE INVENTION The solar thermal energy collection device named as Fresnel lens supported on shaft ĕmounted 

on rotatable cantilevering frameÊ reflecting sunlight on stationary absorber• is a light weight solar energy collection device• 

suitable for mounting on balconies of buildings such that each one family having east facing or north facing apartment• can use the 

device for cooking of food, heating or boiling of liquids and also useful for baking purposes. This invention relates to Physical 

sciences. This device comprises of following components. 1) A Fresnel lens type sunlight concentrator made of highly transparent 

glass or any other suitable highly transparent material• such that it is capable of concentrating sunlight on smaller area at its focal 

length. 2) A ĕsolar energy absorberÊ provided to serve the purpose of absorbing most of energy of sunlight incident on it, and said 

ĕsolar energy absorberÊ is supported by same vertical frame holding and supporting said Fresnel lens holding planar frame (20). 3) A 

ĕplane mirror type sunlight reflective meansÊ made of good quality and highly reflective mirror supported by same vertical frame 

holding and supporting said Fresnel lens, such that it is capable of specular reflection of most of incident sunlight towards said 

absorber. Said plane mirror type sunlight reflective means, solar energy absorber, and said Fresnel lens• are supported by same 

vertical frame in predefined relative positions. 4) A ĕvertical frameÊ provided to hold and support said Fresnel lens, solar energy 

absorber, and said plane mirror type sunlight reflective means• in predefined reflective positions such that sunlight incident on said 

Fresnel lens passes in converging manner through said Fresnel lens towards said plain sunlight reflector and gets reflected towards 

said absorber and gets concentrated on said solar energy absorber. 5) A ĕĕshaft or shaft like meansÊ connected rigidly to said vertical 

frame such that longitudinal axis of said shaft is at right angle to middle vertical plane of said vertical frame.  Said shaft is provided to 

cause controlled rotation of said vertical frame so as to do orientation of said Fresnel lens at right angle to direction of incident 

sunlight.  6) Pedestal bearings, or any other suitable bearings, or short length circular pipes welded over gusset plates• provided to 

hold and support said ĕshaft or shaft like meansÊ either side outer ends in frictionless rotatable manner. 7) ĕA cantilevering frameÊ 

provided ĕfor supporting pedestal bearings to hold and support said shaft holding said vertical frameÊ along with all components 

supported by said vertical frameÊ, and said ĕcantilevering frameÊ is supported either from balcony or from a vertical support. 8) 

Means for orientation of said shaftÊs longitudinal axis at right angle to direction of incident sunlight, and means for causing 

controlled rotation of said shaft for orientation of said Fresnel lens aperture at right angle to direction of incident sunlight• are 

provided for ensuring incidence of concentrated sunlight on said solar energy absorber. 
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(57) Abstract : 

BIODEGRADABLE AND WEAR RESISTIVE COMPOSITE EDGE PROTECTOR The Present invention relates to the 

biodegradable box edge protector is made from a composite prepared by mixing of a degradable polymer with natural fiber obtained 

from plants to enhance the strength, wear resistance and increase the biodegradability. The composite is manufactured by using 

injection moulding technique. The composite is prepared by mixing of a degradable polymer i.e. Polylactic acid (PLA) with natural 

fiber i.e. Phragmites Karka fiber to enhance the strength, wear resistance and increase the biodegradability. 
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(57) Abstract : 

The following invention is about an automatic leg-rest launching mechanism on a scooter/moped/bike. It refers to Leg-rests used by 

the pillion sitting on a scooter, to rest his legs while travelling. This system works by pulling a activator lever(paddle switch), which 

swings open the leg-rest on both the sides. Enabling the pillion to place his legs on it. A cable is attached to the activator lever and to a 

spring operated locking mechanism. The spring operated locking mechanism houses a spring-loaded pin which locks/unlocks the leg-

rests. When the lever is pulled the spring-loaded pin recesses inwards which releases the leg-rests. The leg-rests at its pivot houses a 

torsion spring which stores tension when its closed. it exerts a force (actually torque) proportional to the amount(angle) it is twisted, so 

the leg-rest swings open. 
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(57) Abstract : 

66.46% percentage of the entire Indian population resides in rural areas. Unlike urban centres that have access to better doctors and 

quality clinics, the rural population is still grappling to find 1 basic medical facilities. The proposed idea is that of an integrated 

cubicle machine that could sort out all these issues by providing all basic health care support to the rural society. This machine will be 

an ideally efficient solution to the beneficiary group. Although, it may take a while for them to get used to the system, on a longer run, 

they will no longer have to travel long distances to satisfy their health care needs. This can be for sure a great advancement in rural 

medicine especially for a country like India. 
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(57) Abstract : 

System and method to secure data using substitution box are provided. The method includes generating a round key of a pre-defined 

size of a byte, computing a sum for each value of the round key, applying a mod function on a computed sum with a value equal to the 

pre-defined size of the byte associated with the round key for generating an index value, computing a dynamic substitution box based 

on the computed sum and the index value, wherein computing the dynamic substitution box based on the computed sum and the index 

value comprises computing the dynamic substitution box is equal to an exclusive OR (XOR) operation of inverse of a static 

substitution box and a byte value of the round key, wherein the byte value is associate with the index value and applying a computed 

dynamic substitution box on the data for encrypting the data for securing the data. FIG. 1 
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(57) Abstract : 

A hand held spirometer system comprises of a spirometer body and a differential pressure sensor cabinet operationally connected by a 

communication cable via USB port. The spirometer body has a lower body structure (1) which holds a microcontroller board, an LCD 

Module, a battery (2) and USB connections (3). Its upper body structure (4) accommodates a TFT colour display (15) and a power 

on/off switch (14). The differential pressure sensor cabinet has a top part (7) which is joined through suitable fasteners to a bottom 

part (8) to form the cabinet. The cabinet accommodates a differential pressure circuitry, a differential pressure sensor and a thin film 

mesh membrane (5) which is placed in cavity (6), sandwiched between the two parts. 
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(57) Abstract : 

The present disclosure relates to the field of friction stir processing. A friction stir processing tool (100), of the present disclosure, has 

a reservoir (102) for suppling abrasive particles for making a surface composite on a workpiece (103). The tool (100) further includes 

a body (104), a provision (105), a shoulder (106), a pin (108), a passage (110) and a detachable cap (112). The pin (106) extends from 

the shoulder (106) for carrying out the friction stir process. The passage (110) is defined between the reservoir (102) and the shoulder 

(106), and opens at the shoulder (106) adjacent to the pin (108) facilitate uniform distribution of the abrasive particles therethrough 

during the friction stir process. The provision of the reservoir means (108) to supply the abrasive particles reduces the machining cost 

and machining time. 
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(57) Abstract : 

Title: Borewell rescue saving mechanical equipment(BRSME) The present invention proposes a borewell rescue saving mechanical 

equipment for rescuing of children trapped in a narrow diameter well. In specific, the invention comprising rotating grabbers driven by 

toothed gear members that lock on to the clothing of the child trapped in the well and thereby aid in bringing out the child. The 

invention further comprises a raising tool with one end provided with spring release levers that provide support in lifting the child 

from the well. The equipment can be pre assembled and can be readily set up at the rescue site. The invention is advantageous in 

providing easy, safe and reliable rescue means. 
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(57) Abstract : 

ParkinsonÊs is a clinical syndrome characterized by rigidity, tremors, bradykinasia and improper gait. The present study evaluated 

the neuroprotective effect of ethanolic extract of Boswellia serrata oleo gum resin on haloperidol induced ParkinsonÊs disease in 

Swiss albino mice. Animals were divided into 6 groups 5 animals each for the study. Ethanolic extract of Boswellia serrata oleo gum 

resin 500mg/kg when give orally has shown better result when compared to that of carbidopa treated group. Catalepsy activity, 

Actophotometer method, wire hanging test, grip strength test, vertical pole test, FST were determined for the screening 

Neuroprotective effect of this plant extract. Boswellia serrata oleo gum resin 500mg/kg has reduced the free radical levels also by 

showing positive effect in SOD, MDA, GSH. 
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(57) Abstract : 

Solar Thermal Atmospheric Moisture Extractor, comprises solar water heater, adsorption chiller unit, air handling unit. Water is 

heated, stored for supplying to vacuumized chiller unit, which makes water impregnating silica gel, to evaporate/desorb, and enter 

condensation chamber. Evaporated water condenses due to cold water circulating through condensation coil, enters evaporation 

chamber in liquid form, wherein it undergoes cold evaporation due to vacuum and rises in vaporous form, into adsorption/desorption 

chamber, to be adsorbed by silica gel. Water is chilled in cold evaporation coil and distributed through air handling col in air handling 

unit and precipitates moisture in air for filtration and use. Hot water flows from hot water tank to adsorption/desorption chamber 

through three core solenoid valves. Condensation and evaporation chamber connect to adsorption/desorption chamber via one-way 

valves. 
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(57) Abstract : 

A bio-degradable, environment friendly, cÃst-effective light weight pot, made out of natural rubber and rubber-waste, using no water 

during manufacture, and using ligno-cellulosic coir to retain greater strength, avoiding non-renewable resources viz. clay and cement 

concrete. This is basically a non-polluting 'green-plant-product' that goes back to the end-use of cultivators.  
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(57) Abstract : 

ABSTRACT ARTIFICIAL TONGUE AND METHOD OF MANUFACTURING THE SAME Disclosed herein is a non-toxic 

artificial tongue (102), which is an integration of bio-materials and micro-electronics with a human body. The artificial tongue (102) is 

made up of a bio-resin substrate and micro-electronics part. The micro-electronics part is an array of Ion selective field effect 

transistors or ISFETs (104) and flat interface nerve electrodes (106). The ISFETs (104) senses variable stimuli and based on the 

stimuli generates a variable current and a variable drain source voltage, which results in an electrical impulse. The flat interface nerve 

electrodes (106) are configured to receive the electrical impulse(s) and to conduct the electrical impulses onto a set of cranial nerves 

(108), connected to each pair of said flat interface nerve electrodes (106).  
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(57) Abstract : 

The present invention proposes a light weight replica allocation algorithm with reduced replica allocation time and reduced number of 

messages involved during replica allocation. The existing algorithm for replication in MANET are analyzed and presented 

optimizations in the steps involved so that the overall replica allocation time and the messages involved are reduced to a large extent. 

The FSR (Fisheye state routing) protocol along with the replication algorithm is used that finds the hop count by which a node is 

connected from the other node. 
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(57) Abstract : 

Wireless communications has become the bottom line of intelligent systems. They are seldom used for traffic monitoring and control 

in developing country like India. The proposed system monitors the traffic violations and alerts the violator about the penalties and 

charges that will be raised after the violations. The design consists of GSM and GPS traffic of vehicles and RFID identification at toll 

booths. The violators are charged and the alert messages of charges pressed and penalty deducted will be displayed in the module 

fixed in vehicle as well as text messages. Parking availability and no entry alerts are also available and customizable by the user. 

Using such technologies and traffic tracking the violations against traffic rules can be minimized or decreased to zero. This technology 

can also be used in auto toll payments. This is realized by linking the UID (Aadhar Number) with the system, through which the 

penalty or the toll payment can be deducted from the linked bank accounts. 
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(57) Abstract : 

Process for the Preparation of Gabapentin The invention discloses a new process for the preparation of Gabapentin which comprises 

the reaction of spiro[cyclohexane-]59-(3,7-diazabicyclo-[3.3.1]nonane)]-2,4,6!,8-tetraone (diimide) with an alkali to obtain 1,1-

cyclohexane diaceitic acid monoamide (CDMA). CDMA on Hofmann reaction provides gabapentin. An improved process for the 

preparation of the starting compound, diimide, from 2, 4-dioxo-3-aza-spiro [5.5] undecane-1, 5-dicarbonitrile is also described. 
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(57) Abstract : 

The Horizontal Axis Wind Turbine (HAWT) is more commonly used than the Vertical Axis Wind Turbine (VAWT). Normally 

HAWT is more efficient compared to the VAWT. Because its swept area is larger than VAWT. Most of the HAWT are not efficient 

when they are installed closed to the ground where there is low wind velocity also the tall tower and long blades are very expensive 

and difficult to transport and install. Another disadvantage of HAWT is that it is difficult to perform repairing operation because the 

gear box, generator and the rotor are all placed at the top of the tower. To overcome these difficulties a new HAWT is designed to 

utilize the low altitude wind velocity in an effective manner. This HAWT is so designed as to enhance a maximum surface area. The 

wind mill has telescopic blades guided by cam arrangement where the wind energy has positive effect and the minimum surface area 

where the effect is negative. This enhance the torque availability as the negative torque is minimized. This will be an effective wind 

mill for green house annliratinn 
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(57) Abstract : 

The present invention discloses a system for students management system and more particularly to improve their outcomes by 

checking attendance and assessing& auditing the students skills. Said system comprises a plurality of communication device (1), web 

server (2), student data aggregation system (3) and database (4), wherein the student data aggregation system (3) includes registration 

module (31), data gathering module (32), updating module (33), analysing module (34), and output module (35), and also includes 

face recognition technology for checking students attendance. 
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(57) Abstract : 

ABSTRACT The embodiments of the present invention provide a system and method for achieving higher spectral efficiency using an 

index modulation-based transmitter and detector. The design and performance analysis of TAS-STBC-ESM(F) transceivers comprises 

capacity optimized antenna selection, space time coding, multiple constellations. In this system index modulation-based transmitter 

and detector design for 20 bpcu is proposed which is termed Transmit Antenna Selected Space-Time Block Coded Enhanced Spatial 

Modulation with flexible coefficients TAS-STBC-ESM(F). Introduction of flexible coefficients, antenna selection and multiple 

constellations in the transmitter design improves 5.5 dB over Enhanced Spatial Modulation (ESM) scheme. The detection schemes 

based on BLAST architecture named Iter-BLAST and compressed sensing(CS) are proposed and their complexity is analysed. The 

secondary constellation points used for transmission are constructed based on linear and cubic spline interpolation techniques, which 

conserve the minimum Euclidean distance criterion. [FIG.1] 
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(57) Abstract : 

A SELF BALANCING OSCILLATION DRIVE ARRANGEMENT The oscillation drive arrangement includes a base having a first 

end and a second end. A first oscillation link is mounted on the first end of the base. A second oscillation link is centrally hinge 

mounted on the second end of the base exposing a first end and a second end. A working frame is hinge mounted between the second 

end of the first oscillation link and the first end of the second oscillation link. A rotary shaft is mounted proximal to the second 

oscillation link. The rotary shaft has a pair of opposingly mounted eccentric tie rod, wherein, the counter motion of the pair of 

eccentric tie rods provides the self balancing of the mass, during the oscillation. FIG.1 
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(57) Abstract : 

A turn indication system (10) of a vehicle comprising: a first sensor (20) configured to sense a turn angle of the vehicle; a second 

sensor (30) configured to sense an instantaneous speed of the vehicle; a timer (40) configured to measure a turn off time of a turn 

signal; a processing subsystem (50) operatively coupled to the first sensor (20), the second sensor (30) and the timer (40), and 

configured to: tune an initial turn angle to a reference turn angle value upon activating a turn signal; tune a turn off time to a reference 

turn off time value upon activating a turn signal; compare the turn off time with a threshold turn off time; compare the instantaneous 

speed with a speed threshold based on a sensed instantaneous speed received from the second sensor; compute a turn angle difference 

between the initial turn angle and an instantaneous turn angle based on a sensed turn angle received from the first sensor; compare the 

turn angle difference with a threshold turn angle; update the turn off time based on a compared turn angle and a compared turn speed; 

and deactivate the turn signal when the turn off time is equal to the threshold turn off time. 
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(57) Abstract : 

The present disclosure provides oleanoyl tripeptide to prevent skin aging. More specifically the invention discloses the anti-

collagenase, anti-elastase, enhancement of TGF-J} secretion in fibroblasts, UV protection, oxidative stress protection, and other 

properties of the oleanoyl-KVK t ripeptide which aids in preventing skin aging. 
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(57) Abstract : 

A probiotic-alcoholic beverage composition comprising Bacillus coagulans is disclosed herein wherein the said spore or vegetative 

cell of Bacillus coagulans exhibited high recovery, tolerability, compatibility and viability of spores and vegetative cells after brewing. 

Methods for brewing an alcoholic beverage composition comprising Bacillus coagulans wherein said spore or bacterium is added 

during pre-fermentation, during fermentation and post fermentation stages are also disclosed. 
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(57) Abstract : 

SYSTEM AND METHOD FOR SECURING RAW AND ANALYZED DATA The present invention relates to system and method 

for securing raw and analyzed data using the combination of hardware and software key generation for encryption and decryption. The 

system comprising of external hardware device; and data security module. The data security module is wired or wirelessly connected 

to a data analytic framework in a portable device through the external hardware device. The system reads firmware data of the external 

hardware device provided to the users and generates secured unique key for encryption and decryption. The generated secured unique 

key is used for authentication of the particular user of the data analytic framework before providing data to them. The system analysis 

the data through the data analytic framework along with the external hardware device. Advantageously, the present invention 

eliminates repeated presumption of a password or encryption key. Figure 2  
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(57) Abstract : 

The invention relates to a method facilitating the real time integration and exhibition of verified personal identity of the user like 

Mobile Number on all movie frames without disrupting the viewing experience in the form of watermark or text display using 

backend rendering techniques, front end overlay methods in different combinations with random placements at random intervals to 

make it difficult to mask the personal information by any means while doing any kind of copying and is applicable to streaming videos 

to identify the source of piracy. The method comprises of the following steps: receiving the user data such as mobile number and 

name, verifying the identity of the user by providing secured access to the server with the generation of one time password (OTP) to 

the provided mobile number, selecting the video content from the collection library on request of the user, integrating and exhibiting 

the user detail such as mobile number and name on all frames of the video content randomly in various forms such as watermark, text 

display etc., delivering the requested video content to the user along with the overlaid details, wherein the user can view the content 

through video content viewer provided along with the overlaid details on the content. FIG. 1 
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(57) Abstract : 

The present disclosure provides a method of estimating lupeol in a sample. The method comprises the steps of preparing a sample of 

Manasamitra Vatakam; wherein manasamitra vatakam is anticipated to contain lupeol. A standard solution of lupeol is prepared for 

estimation purposes.The chrmoatographic behavior of Lupeol is optimized using an experimental design approach called Central 

Composite Design model. The test sample is then subjected to chromatography to obtain a chromatogram. The chromatogram is then 

analyzed for retention time of the separated components to estimate lupeol in Manasamitra Vatakam. 
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(57) Abstract : 

When the conventional condensers used nowadays which consume a large amount of resources for its operation are replaced by 

Swateniser, no loss of steam or water occurs and it requires some amount of electricity for operation which is less as compared to that 

by a circulating water pump also the size of the Swateniser is much less as compared to that of the conventional condenser, it is easy 

to implement, to maintain, to replace also it is very reliable. Its cost is very much less as compared to that of a conventional condenser 

and it has more operational efficiency i.e. higher volumetric as well as thermal efficiency as compared to the conventional condensers 

which consume more resources and the land requirement of the power plant is reduced also the need for cooling towers is eliminated. 

So the preserved resources can be used to meet the needs of the society. 
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(57) Abstract : 

Present invention relates to a forest monitoring system, said system preventing felling of trees and forest-fires, comprising: a tree unit; 

and a server unit; wherein the tree unit comprise of a power source, an array of sensors, a GPRS and a microcontroller; and is in form 

of a microchip; wherein the server unit comprises of server for receiving information from the tree unit and storing the information. 

The information is transmitted from the tree unit to the server unit via data string/frame via internet. 
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(72)Name of Inventor : 

   1)VOORADI RAJESHWARA PRASAD  
 

(57) Abstract : 

ABSTRACT OF THE INVENTION The solar thermal energy collection device named as Fresnel lens holding rotatable shaft 

ĕsupported on rotatable frameÊ cantilevering out towards east or west• is a solar cooking device suitable for mounting on balconies, 

or along outer face of column or a slab. The present invention relates to Physical Sciences. This device comprises of following 

components. 1) One or more Fresnel lens type sunlight concentrators made of highly transparent glass or any other suitable highly 

transparent material•, and provided to serve the purpose of concentrating most of the incident sunlight towards focus of Fresnel lens. 

2) A frame provided to rigidly hold and support ĕone or more Fresnel lensÊ along their outer edges in non-overlapping manner. Said 

ĕFresnel lenses holding frame is provided for holding and supporting said Fresnel lenses at predefined locations. 3) One or more ĕsolar 

energy absorbersÊ provided to serve the purpose of absorbing most of energy of incident sunlight, and said ĕsolar energy absorbersÊ 

are supported by a vertical frame (which in turn is held and supported by said Fresnel lens holding frame). 4) A ĕvertical frameÊ is 

held and supported by said Fresnel lens holding frame) along bottom side of said Fresnel lens holding frame. Said vertical frame is 

provided to hold and support said solar energy absorbers at focal points of said Fresnel lenses. 5) A ĕĕshaft or shaft like meansÊÊ 

connected rigidly to said Fresnel lenses holding frame such that longitudinal axis of said shaft is either along longitudinal axis, or 

along lateral axis of said Fresnel lenses holding frame. Said shaft is provided to cause controlled rotation of said ĕFresnel lenses 

holding frameÊ so as to do orientation of said Fresnel lens at right angle to direction of incident sunlight.  6) Pedestal bearings, or any 

other suitable bearings, or short length circular pipes welded over gusset plates provided to hold and support said ĕshaft, or shaft like 

meansÊ connected at either side outer ends of said ĕFresnel lenses holding frameÊ in frictionless rotatable manner. 7) ĕA 

cantilevering frameÊ provided ĕfor supporting pedestal bearings to hold and support said ĕshaft, or shaft like meansÊ connected at 

either side outer ends of said ĕFresnel lenses holding frameÊ. Said ĕcantilevering frameÊ is supported either from balcony or outer 

edge of a slab or along a outer face of a column. 8) Means for orientation of said shaftÊs longitudinal axis at right angle to direction 

of incident sunlight, and means for causing controlled rotation of said shaft for orientation of said Fresnel lens aperture at right angle 

to direction of incident sunlight• are provided for ensuring concentration of sunlight at focus of said Fresnel lens. 
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(57) Abstract : 

Paddy Threshing Machine Now days the farmers are using big machineries or olden days methods for harvesting the rice and using. 

The olden days method requires more man power and time, more human energy is needed. The modern machineries are need high 

initial cost, fuel is required. The solving both problem using simple machine. An electric motor powered chain drive was rotating ,the 

chain sprocket and the pulley are connected with shaft hence the pulley was moving ,main drum was connected with pulley so main 

drum was rotate with high speed at the time the rice crop was place on, the main drum the rice was separate from the crop .The 

harvesting rice separating both are done by using simple harvesting machine. The machine was using man power only that is run by 

using simple mechanism chain drive and pulley drive that is less weight can shift one place to another place is easy, the initial cost is 

low, easy to operate. The less human energy is required, eco-friendly, not fuel is required. 
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(57) Abstract : 

A portable and expandable apparatus for testing container handling spreader is disclosed. The apparatus applies load throughout the 

spreader (70) without removing it from the crane or lifting appliances external heavy loads. The apparatus comprises of a base frame 

(10) on which the spreader (70) to be tested is placed upon. A pushing member (30) is placed between the base frame (10) and 

actuator (40), said actuator (40) being operably coupled to a control unit (60) by a pipe (50). The control unit (60) provides the 

necessary load to the actuator (40) to push the pushing member (30) against the spreader (70) to be tested. 
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Publication After 18 Months: 

 
The following Patent Applications have been published under Section 11A (3) of The Patents (Amendment) Act, 2005. Any 

Person may file representation by way of opposition to the Controller of Patents at the appropriate office against the grant of 

the patent in the prescribed manner under section 25(1) of the Patents (Amendment) Act, 2005 read with the rule 55 of The 

Patents (Amendment) Rules, 2006: 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201711009532 A 
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(54) Title of the invention : A SUPER HYDROPHOBIC COATING COMPOSITION AND COATING METHODS 
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(72)Name of Inventor : 

   1)Krishnacharya 

   2)Sanjeev Kumar Ujjain 
 

(57) Abstract : 

The present Invention generally relates to superhydrophobic coating. More particularly, the Invention provides superhydrophobic 

coating composition and a coating method for hydrophobically modifying a surface. 
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   3)T. G. Sambandan 

   4)Cho Kyun Rha 

   5)Anthony J Sinskey 
 

(57) Abstract : 

Compositions comprising oil palm phenolics and shikimic acid or derivatives thereof and their use in enhancing anti-oxidative and 

anti-inflammatory properties. Fig 1 

  

 

No. of Pages : 14 No. of Claims : 15 



The Patent Office Journal No. 39/2018 Dated  28/09/2018                                    36428 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201711009555 A 

(19) INDIA  

(22) Date of filing of Application :20/03/2017 (43) Publication Date : 28/09/2018 
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   1)DR. KALIA VINAY KUMARI  

   2)DR. YADAV BABITA  

   3)DR. SETHI TANU  
 

(57) Abstract : 

The present invention relates to semi-synthetic diet developed as feed for rearing maggots of five species of Bactrocera viz., Oriental 

fruit fly, B. dorsalis Hendel; Peach fruit fly, B, zonata Saunders; Guava fruit fly, B. correcta Bezzi; Melon fruit fly, B. cucurbitae Coq 

and B. tau Walker, of agricultural and quarantine significance. This invention discloses the use of the semisynthetic diet directly as 

egg laying receptacle and rearing media for larvae followed by simplest way of pupa collection. The diet is based on seasonal 

vegetables (15-18 parts) available round the year [Bitter gourd (Mordica charantia)! cucumber (Cucumis sativus)! Ivy gourd (Coccinia 

grandis)] and gelled by Agar (1-1.5 parts) to get the consistency of feed, like a natural fruit pulp suitable for larval rearing. It is a good 

alternative in terms of nutritional needs of fruit flies as of natural hosts. Rearing of maggot on the invented diet is hygienic as there 

was no foul odor due to feeding of maggots or fermentation or microbial infestation as of natural host. Moreover, the biological traits 

and adult production are at par or better to the natural hosts. Above all the diet is economical, simple to prepare, labor efficient for 

sustainable large scale production of fruit flies. So far no such other common semi-synthetic diet and rearing method is available in the 

market for mass production of fruit flies of economic importance in India. This invention expects a bright future both for researchers 

and concerned commercial entrepreneurs. 
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(57) Abstract : 

The present subject matter relates to a ring frame machine for producing slim fancy yarn (209). The machine comprises a drafting 

system (200) and an electronic control panel for controlling the drafting system (200). The drafting system (200) has a pair of back 

rollers (BR)(205) coupled with a roving (R2) (201) via a guide (G1) (203) to feed effect fibers and a pair of middle rollers (MR) (206) 

coupled with a roving (R1) (202) via a guide (G2) (204) to feed base fibers. Further, a pair of front rollers (FR) (207) configured to 

deliver the fancy fiber which is combination of the base fibers and the effect fibers. The machine has an earthing electrode (E) (208) is 

provided in between the pair of back rollers (BR)(205) and the pair of middle rollers (MR) (206) to bypass electric charge of the effect 

fibers to obtain the fancy yarn by removing matching problem of the effect fibers on the base fibers. To be published with figure 2. 
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(57) Abstract : 

A protection device (12) for a cylinder lock having a case (26) configured for mounting over a rotor (22) and a rotary shutter (36) 

mounted on the case (26). The rotary shutter has a first rib (58). A rotor head (32) is configured for placing on and engaging the rotor 

to rotate together with the rotor. The rotor head defines a keyhole opening (70). A sliding shutter (34) is placed slidably in a shutter 

recess (64) defined by the rotor head. The sliding shutter has a head adapted to selectively cover the keyhole opening and a shank (78) 

extending from the head. The rotary shutter is rotarily movable between a shut condition wherein the first rib engages the shank of the 

sliding shutter to retain the head in a position covering the keyhole opening, and an open condition wherein the first rib moves away 

from the shank. FIG. 2 
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(57) Abstract : 

The subject matter disclosed herein relates to multi stepped windshield molding structure (400) in vehicle for improving aerodynamic 

drag coefficient and ORVM visibility. The present windshield molding structure (400) is designed to provide smooth air flow over 

windshield A-pillar junction and at the same time ensures the restriction of water flow over A-pillar from obstructing the visibility of 

ORVMs during rainy conditions. The present windshield molding structure provides a multi-channel path for water flow using steps 

which avoids the formation of vortices leading to better aerodynamics and reduction in wind noise. To be published with Fig. 6 
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(57) Abstract : 

The subject matter disclosed herein relates to an intake air manifold with tumble generation mechanism to improve knock resistance. 

In the intake air manifold (402) a ramp shape tumble generating structure (406) provided to change the air flow cross-section to 

generate the air flow stream so that air enters in combustion chamber from front of valve face and rotate around crank axis in 

combustion chamber and generate high level of tumble when piston moves up and create high velocity vortex to create turbulence in 

combustion chamber during combustion and increase the flame propagation speed thereby preventing knock. To be published with 

Fig. 3 
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(57) Abstract : 

The subject matter disclosed herein relates to a front lower energy absorber (200) for front bumper of vehicle to protect pedestrian leg 

during impact. The front lower energy absorber comprises an upper part (201), and a middle part (202) and the lower part (203). The 

front lower energy absorber has lateral beads structure (207) and lateral grooves (207) along width to allow collapse of the front lower 

energy absorber (200) to absorb impact energy during frontal crash. To be published with Fig. 2a 
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(57) Abstract : 

The subject matter disclosed herein relates to a multi joint hinge assembly (300) for vehicle hood to absorb pedestrian head impact 

force during collision of pedestrian with vehicle front. The multi joint hinge assembly (300) has a hinge arm (301) and a base 

component (302). The multi joint hinge assembly (300) has a plurality of link components (303, 304, 305). The first link component 

(303) provided in between the hinge arm (301) and the base component (302). The second link component (304) connected with the 

hinge arm (301) via second rotatable pivot joint (308) with third pin (308a) from one end. The third link component (305) connected 

with the base component (305) via fourth rotatable pivot joint (310) with fifth pin (310a). The second link component (304) connected 

with the third link component (305) via a fourth pin (309) which is guided by a predefined second slot (312) on the third link 

component (305); and wherein the vehicle hood open and close about rotational axis of the second rotatable pivot joint (308). To be 

published with Fig. 3 
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(57) Abstract : 

Device Stopping Accidental Pull Out Of Drill String on Rig While BOP Rams Are Closed Blow Out Preventer (BOP) is critical safety 

equipment used on all oilfield rigs while Drilling or Workover of a well. However, there have been numerous instances when rig 

accidents happened due to pulling on drill string while BOP pipe rams were closed. The invented device essentially provides a 

pneumatic instrumentation system, constraining the hoisting system of rig from pulling on drill string when pipe ram are closed. The 

system is based on principle of terminating the air supply to air clutch in event pipe ram is closed, so that hoisting cannot take place. 

The heart of the device is a ĕ3-way pneumatic valveÊ attached to BOP control unit changing the outlet path of the inlet air from air 

tank so that hoisting will be stopped whenever required. 
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(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Samsung Electronics Co., Ltd. 
      Address of Applicant :416 Maetan-Dong, Yeongtong-GU, 

Suwon-SI, Gyeonggi-do 442-742, Republic of Korea Republic of 

Korea 

(72)Name of Inventor : 

   1)PANDEY, Nirmal  

   2)RATHOUR, Sunil 

   3)GOYAL, Nitesh 

   4)AGARWAL, Ankit  

   5)GARG, Deepak Kumar 

   6)CHATURVEDI, Ayush  

   7)SUSHANT, Vobbilisetty 

   8)CHHABRA, Mohit  

   9)MAHESHWARI, Govind  

   10)CHATURVEDI, Rohit  

   11)SHARMA, Gorav 

   12)GOYAL, Arun  

   13)GOVEKAR, Dhananjay L  

   14)JAIN, Abhishek 
 

(57) Abstract : 

Methods and systems for managing applications of a computing device are described. In an example, a method of managing at least 

one application installed in a computing device is described. The method comprises identifying the at least one application based on 

device usage data. The method further comprises fetching an archive file and a user data file corresponding to the at least one 

application. Further, the method comprises creating at least one backup file by at least correlating the archive file and the user data 

file, the archive file optionally being a compressed archive file and the user data file optionally being a compressed user data file, the 

method further comprises uninstalling the at least one application from the computing device upon creation of the at least one backup 

file. 
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(19) INDIA  
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(54) Title of the invention : A NEW STONE PAPER AND A PROCESS FOR PREPARATION THEREOF 
 

  

(51) International classification  :C04B26/04  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PRISTINE STONE PAPER PVT LTD 
      Address of Applicant :P NO-2, B-2 ROAD, MANJI KA 

HATHA, PAOTA, NEAR BSNL EXCHANGE, JODHPUR 

(RAJ) Rajasthan India 

(72)Name of Inventor : 

   1)PUNIT GEHLOT  

   2)GYANENDRA SINGH GEHLOT  
 

(57) Abstract : 

The present invention relates to a stone paper and a process of preparation thereof. Stone paper comprises inorganic filler materials 

which is either of limestone, marble, calcite, wollastonite as a source of calcium carbonate (50-80%), non-toxic resins or organic 

binding materials(15-45%)which is either of high density poly ethylene, poly lactic acid, polypropylene, poly vinyl chloride and 

Titanium Dioxide (TiO2) as additives and stabilizers(5%). 

  

No. of Pages : 14 No. of Claims : 7 



The Patent Office Journal No. 39/2018 Dated  28/09/2018                                    36438 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201711010132 A 

(19) INDIA  

(22) Date of filing of Application :22/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : IMPROVEMENTS IN AND RELATING TO SCHEDULING REQUESTS (SR) IN A 

TELECOMMUNICATION SYSTEM 
 

  

(51) International classification  :H04B  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD.  
      Address of Applicant :129, SAMSUNG-RO, YEONGTONG-

GU SUWON-SI, GYEONGGI-DO, 16677 REPUBLIC OF 

KOREA Republic of Korea 

(72)Name of Inventor : 

   1)TESANOVIC, M ILOS  

   2)DEOGUN, PRAVJYOT SINGH  
 

(57) Abstract : 

Disclosed is a method of managing a schedule request process in a telecommunication network, comprising the steps of: a user 

equipment transmitting a scheduling request message to a base station of the telecommunication network whereby the scheduling 

request message comprises additional information beyond merely indicating that a resource is needed, by coding the scheduling 

request in one or more of time, frequency and code domains. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711010134 A 

(19) INDIA  

(22) Date of filing of Application :22/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : VERSATILE TANGENTIAL FLOW MEMBRANE BASED SEPARATION EQUIPMENT 
 

  

(51) International classification  :B01D  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INDIAN INSTITUTE OF TECHNOLOGY DELHI  
      Address of Applicant :Hauz Khas, New Delhi 110016, Delhi 

India 

(72)Name of Inventor : 

   1)AGARWAL, Gopal P. 

   2)SREEKRISHNAN, Trichur Ramaswamy 

   3)RASTOGI, Arjun  
 

(57) Abstract : 

The invention describes an apparatus (100) for facilitating pressure driven membrane separation in the tangential flow format. The 

apparatus comprises: at least two interchangeable tanks (101) which can be reassembled by opening a single clamp (104); a triple head 

diaphragm pump (105) being driven by a motor (106) with variable frequency drive (VFD); and a membrane module (108) being 

connected to the diaphragm pump and the tangential flow velocity in the membrane being controlled by variable frequency of the 

motor and by a bypass valve (107) connected between the inlet and outlet pipe of the triple head diaphragm pump. Fig. 1 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711010187 A 

(19) INDIA  

(22) Date of filing of Application :23/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : A PROCESS FOR COATING A BIOMEDICAL IMPLANT WITH A BIOCOMPATIBLE POLYMER 
 

  

(51) International classification  
:C085 

K5/151  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 
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(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 
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(62) Divisional to Application Number 
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(71)Name of Applicant :  

   1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL 

RESEARCH 
      Address of Applicant :ANUSANDHAN BHAWAN, 2 RAFI 

MARG NEW DELHI-110001 INDIA Delhi India 

(72)Name of Inventor : 

   1)ABHIJIT PRAVIN SHETE  

   2)ANUYA AMOL NISAL  

   3)ASHISH KISHORE LELE  
 

(57) Abstract : 

The present invention disclosed a process to coat the surface of flexible polymeric implant with biocompatible polymer such that the 

coating does not crack when the implant is subjected to mechanical forces such as tension, torsion or bending while retaining the 

inherent properties of the coated polymer. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711010197 A 

(19) INDIA  

(22) Date of filing of Application :23/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : METHOD OF MANUFACTURING THERMAL BARRIER OR LINER USING ROVING WOVEN 

MATERIAL  
 

  

(51) International classification  :D04C3/14  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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   1)NORTHERN INDIA TEXTILE RESEARCH 

ASSOCIATION  
      Address of Applicant :Sector-23, Raj Nagar, Ghaziabad, Uttar 

Pradesh - 201 002, India Uttar Pradesh India 

(72)Name of Inventor : 

   1)MANJEET SINGH PARMAR  

   2)ANIL KUMAR PANDEY  

   3)SHWETA CHAUHAN  
 

(57) Abstract : 

The present invention provides method of manufacturing thermal barrier or liner using roving woven material comprising steps of 

mixing of fibres, carding, drawing frame, simplex, wherein roving weaving is carried out by means of a plurality of fibres, in which 

the roving is implemented as warp and weft. 
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(19) INDIA  

(22) Date of filing of Application :21/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : SYSTEM, DEVICE FOR INSTANT WATER PURIFICATION 
 

  

(51) International classification  :B60R16/04  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 
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        Filing Date 
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(71)Name of Applicant :  

   1)KRATU DESIGNS PRIVATE LIMITED  
      Address of Applicant :309, GULMOHAR APARTMENT, 

PLOT NO. GH1, SECTOR-46, FARIDABAD UTTAR 

PRADESH-121001 INDIA Uttar Pradesh India 

(72)Name of Inventor : 

   1)RAHUL  

   2)ANAND 
 

(57) Abstract : 

Disclosed is a portable water purification system for disinfecting water. The system comprising; a cylindrical assembly having a body 

member and a lid member; a purification assembly operatively coupled to the cylindrical assembly, having a portable electrolytic cell 

for performing redox reaction, a chamber for holding electrolyte; and an ultraviolet germicidal irradiations (UVGI) emitting lamp 

configured within the cylindrical assembly; and a power assembly operatively coupled to the purification assembly and capable of 

providing power to the purification assembly. The portable cylinder is inserted in water where the power assembly converts the 

mechanical energy to electrical energy in the purification assembly which initiates the redox reaction in the electrolytic cell to release 

chlorine and simultaneously provide germicidal irradiations which together inactivate bacteria and viruses resulting in purified water. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711009781 A 

(19) INDIA  

(22) Date of filing of Application :21/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : AN ELECTRIC CIRCUIT PROTECTION DEVICE 
 

  

(51) International classification  :H02K3/28  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(71)Name of Applicant :  

   1)Benson Lok Kum Yin 
      Address of Applicant :No. 45, Jalan Putra Permai 10/2h, Putra 

Heights, 47650 Subang Jaya SELANGOR, MALAYSIA Malaysia 

   2)Rahul Bagga 
(72)Name of Inventor : 

   1)Benson Lok Kum Yin 
 

(57) Abstract : 

Disclosed is an electrical circuit protection device (100) for use in electrical circuits. The electrical circuit protection device (100) 

includes an electric fault detection and isolation device (104) to protect from overvoltage and an electric power parameters sensitive 

device (106) connected to the electric fault detection and isolation device (104) to protect from surge voltages. The electric power 

parameters sensitive device (106) is connected to an electrical circuit of the electric fault detection and isolation device (104) without 

disrupting the normal operation of the electric fault detection and isolation device (104). The electric power parameters sensitive 

device (106) electrically connected to the electric fault detection and isolation device (104) is activated during surge voltages and 

absorbs the voltage spikes and activates a trip relay associated with the electric fault detection and isolation device (104) to protect the 

electrical circuits and connected equipment from overvoltage and surge voltages. Most illustrative figure: FIG. 1 
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(19) INDIA  

(22) Date of filing of Application :21/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : A NOVEL SYNTHETIC NEISSERIA MENINGITIDIS SEROGROUP A OLIGOMER AND PROCESS 

FOR SYNTHESIZING THEREOF 
 

  

(51) International classification  :C07H15/04  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 
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(87) International Publication No  : NA  
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(71)Name of Applicant :  
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      Address of Applicant :D-15, Ground Floor, Jangpura 

Extension, New Delhi-110014, India Delhi India 

(72)Name of Inventor : 

   1)HARALE, Ki shore 

   2)CHHIKARA, Manoj Kumar  

   3)GILL, Davinder  
 

(57) Abstract : 

The present invention relates to novel synthetic Neisseria meningitidis Serogroup A (hereinafter MenA) capsular polysaccharide 

repeating unit oligomer and a process for synthesizing said synthetic MenA capsular polysaccharide repeating unit oligomer. More 

specifically, the present invention relates to the chemical synthesis of the tetramer of MenA capsular polysaccharide repeating unit 

capable of being used as a candidate in the development of semisynthetic or fully synthetic conjugate vaccines as monovalent or as a 

part of combination vaccines against Meningococcal serogroup A bacterial infection. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711009819 A 

(19) INDIA  

(22) Date of filing of Application :21/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : A PROCESS FOR BIOTRANSFORMATION OF BANANA PSEUDO-STEM EXTRACT INTO A 

FUNCTIONAL JUICE CONTAINING NON-DIGESTIBLE AND PREBIOTIC OLIGOSACCHARIDES, AND NEARLY 

CALORIE-FREE FUNCTIONAL MONOSACCHARIDE, AND USES THEREOF 
 

  

(51) International classification  :A61K36/534  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 
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(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  
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(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)Rajender Singh Sangwan 
      Address of Applicant :CENTER OF INNOVATIVE AND 

APPLIED BIOPROCESSING (CIAB), Sector-81 (Knowledge 

City), P.O. Manauli, SAS Nagar, Mohali-140306, Punjab, India 

Punjab India 

(72)Name of Inventor : 

   1)SUDHIR PRATAP SINGH 

   2)MANISHA SHARMA  

   3)SATYA NARAYAN PATEL  

   4)RAJENDER SINGH SANGWAN 
 

(57) Abstract : 

The present invention refers to a novel method for biotransformation of banana pseudo-stem extract into a functional juice containing 

high value non-digestible prebiotic oligosaccharides and monosaccharide sugar of nearly calorie-free, D-allulose. The invention 

discloses a novel approach for the nutritional enhancement of banana pseudo-stem juice with prebiotic oligosaccharides and functional 

rare sugar (D-allulose) by involving biocatalysts executing glucosyltransferase and D-fructose epimerization reactions or microbes 

expressing the catalytic proteins or their crude (cell free) extract or the enzymes purified therefrom or the biocatalysts immobilized on 

carriers such as beads or nanoparticles, and acceptor molecules such as maltose or lactose or galactose etc. The banana pseudo-stem 

juice containing the functional biomolecules may be used as such or in any state of dilution or as food additive or any other 

preparation or the functional nutraceuticals isolated from the bioprocessed pseudo-stem juice at any state of purity. 
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(22) Date of filing of Application :23/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : VENTILATION STRUCTURE AT THE REAR PART OF PASSENGER VEHICLE 
 

  

(51) International classification  :F01K27/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(71)Name of Applicant :  

   1)Maruti Suzuki India Limited  
      Address of Applicant :Palam Gurgaon Road, Gurgaon 122015 

HARYANA Haryana India 

(72)Name of Inventor : 

   1)MITHAL, Sameer  

   2)PANT, Srivats 

   3)NAKAMORI, Masaru  
 

(57) Abstract : 

The invention relates to a ventilation structure at the rear part of the passenger vehicle comprising a ventilator mounted on the vertical 

side of panel comp box section behind rear bumper near medium plane of the passenger vehicle; and ventilation holes on the slant 

surface of said panel comp box section below the luggage board. [Figure 4.] 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711010199 A 

(19) INDIA  

(22) Date of filing of Application :23/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : PROCESS METHOD FOR PRODUCTION OF LEVULINIC ACID FROM AGRI-RESIDUE WASTE 

IN SINGLE-POT REACTOR SETUP 
 

  

(51) International classification  :C01B25/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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        Filing Date 

:NA 

:NA 
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        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)RAJENDER SINGH SANGWAN  
      Address of Applicant :CENTER OF INNOVATIVE AND 

APPLIED BIOPROCESSING (CIAB), SECTOR-81 

(KNOWLEDGE CITY), PO MANAULI, SAS NAGAR, 

MOHALI - 140306, PUNJAB, INDIA Punjab India 

(72)Name of Inventor : 

   1)SASIKUMAR ELUMALAI  

   2)Rajender Singh Sangwan 

   3)Sandeep Kumar 

   4)Vivek Ahluwalia  

   5)Pranati Kundu  
 

(57) Abstract : 

The disclosure provides a single-pot reactor setup consisting of biphasic system for production of levulinic acid from agri-residue or 

lignocellulosic biomass like rice straw. Levulinic acid is a highly important platform molecule which can be used for synthesis of 

variety of value-added chemicals including liquid energy fuel and/or drop in biofuel for example -valerolactone, 5-nonanone and 2-

methyl-tetrahedrofuran after undergoing sequential hydrodeoxygenation transformation steps. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711010215 A 

(19) INDIA  

(22) Date of filing of Application :23/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : DESIGN & DEVELOPMENT FOR REPLACING TYPICAL ENGINE INTAKE WELDED SHEET 

METAL PART, BY SINGLE PIECE SHEET METAL PART FOR DO-228-201/101 TYPE AIRCRAFT. 
 

  

(51) International classification  :F01K15/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 
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(87) International Publication No  : NA  
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POST OFFICE-HARJINDER NAGAR, CHAKERI KANPUR 

UTTAR PRADESH-208007 INDIA Uttar Pradesh India 

(72)Name of Inventor : 

   1)TIWARI GANGADHAR  

   2)CHOUHAN FARENDRA SINGH  

   3)JAIN ARUN KUMAR  
 

(57) Abstract : 

A specially manufacture sheet Metal part of Engine Intake assembly in a single piece instead of a welded assembly made by welding 

three parts. This invention is make manufacturing of part easier then welded assembly, also reduce the time and rejection. 
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(19) INDIA  
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(54) Title of the invention : THERMAL CONTROLLER, USING NON-INVERTING COMPARATOR WITH HYSTERESIS, FOR 

WINDSHIELD WITH EMBEDDED HEATER AND THERMISTORS. 
 

  

(51) International classification  :F01K15/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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(72)Name of Inventor : 

   1)SWATI  

   2)LALIT KUMAR KATHERIA  
 

(57) Abstract : 

A Thermal Controller having a non-inverting comparator with hysteresis for the windshield with in-built thermistor and heater. 

Windshield temperature is to, be maintained for anti-icing and de-fogging. The system consists of electric transparent heater and 

temperature sensors like thermistors or other substance whose resistance value varies with temperature. A thermal controller compares 

the voltage drop at this sensor with the predetermined voltage at the temperatures between which the windshield is to be maintained. A 

non-inverting comparator with hysteresis is used in the thermal controller for comparing the values and interrupting the supply to the 

heater when the temperature increases the pre-determined value and resume the supply when the temperature drops below the required 

temperature. The hysteresis resistance values can be adjusted depending on the temperature between which the windshield is to be 

maintained and the resistance of the sensors at these temperatures. 
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(54) Title of the invention : INSTALLATION FIXTURE TO ENABLE CONSTRAINED ALIGNMENT OF ENGINE CONTROL 

CABLES. 
 

  

(51) International classification  :F01K15/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(71)Name of Applicant :  

   1)HINDUSTAN AERONAUTICS LIMITED, TRANSPORT 

AIRCRAFT DIVISION, KANPUR  
      Address of Applicant :HINDUSTAN AERONAUTICS 
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(72)Name of Inventor : 

   1)SANDIP KUMAR  

   2)JAINENDRA KUMAR  

   3)UMESH KUMAR VERMA  
 

(57) Abstract : 

The aircraft was upgraded for role modification with the installation of ELTA radar system. The radar antenna was installed on the 

belly of the aircraft fuselage using a mounting plate attached to adjacent frames #12 and #13. The longitudinal position for mounting 

of any kind of the radar antenna is fixed as per the aircraft centre of gravity requirement. The mounting position of radar in vertical 

direction is chosen based on the maximum depth of the radome which covers it. In order to meet both above requirements, the existing 

straight layout of the engine control cables were modified to avoid the interference with the upper part of the radar antenna. The new 

design with diverted layout between frames #12 and #13 changes the orientation of cables from vertical to horizontal while aligning 

the cables on the groove of the pulleys within ±2°. This leads to requirement of an installation tool which could precisely locate the 

pulleys in lateral and vertical position with respect to aircraft reference axes. The installation tool locates the exact position of all eight 

mounting holes for installation of pulley bracket on frame #12. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711009828 A 

(19) INDIA  

(22) Date of filing of Application :21/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : A SNOW MELTING DEVICE 
 

  

(51) International classification  :B60R16/04  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Chairman, Defence Research And Development 

Organisation (DRDO) 
      Address of Applicant :Ministry Of Defence, Govt. of India, 

Room No. 348, B- Wing, DRDO Bhawan, Rajaji Marg, New 

Delhi-110011, India Delhi India 

(72)Name of Inventor :  

   1)NAZIR, Sarfraz  

   2)HOTA, Sunil Kumar  

   3)KUMAR, Bhuvnesh 
 

(57) Abstract : 

The present invention relates to a snow melting device. The snow melting device comprises: a container having: a top plate, a 

perforated heat conducting plate, a plurality of side walls extending from said top plate towards the heat conducting plate to define an 

enclosure for storing the snow; and one or more lenses mounted on the top plate wherein said one or more lenses concentrate radiation 

from a light source towards the heat conducting bottom plate at one or more point locations such that the concentrated radiation melts 

the snow:along a path of said concentrated radiation and in vicinity of an area surrounding said point locations. <<To be published 

with Figure 6(a)>> 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711009835 A 

(19) INDIA  

(22) Date of filing of Application :21/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : A REINFORCEMENT IN AUTOMOBILE FOR REDUCTION OF VIBRATION DUE TO GLOBAL 

BODY TORSION MODE 
 

  

(51) International classification  :B60J5/04  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MARUTI SUZUKI INDIA LIMITED  
      Address of Applicant :1, Nelson Mandela Road, Vasant Kunj, 

New Delhi-110070. Delhi India 

(72)Name of Inventor : 

   1)GAURAV KUMAR  

   2)NILESH DEHARIYA  

   3)CHETAN JAIN  

   4)SUNEET KUMAR  

   5)DEVESH KUMAR  

   6)FUMIN ORI ASANO  
 

(57) Abstract : 

This invention relates to a reinforcement in automobile for reduction of vibration due to global body torsion mode comprising a single 

curved structure having a substantially L-section which is secured to backdoor upper corner area in weld body of vehicle. It gives rise 

the following advantageous features:- -Light in weight -Cost effective -Improved fuel efficiency of vehicle comparatively - Improved 

tactile vibration with minor alternation to the existing design - Ease of implementation at any stage of vehicle development due to 

simpler design and mounting characteristics - Enhancement in customer comfort - Facilitates manufacturing due to simplicity in 

design. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711009865 A 

(19) INDIA  

(22) Date of filing of Application :21/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : A COMPOSITION FOR LIGHTENING AND REDUCING HYPER PIGMENTATION OF SKIN 
 

  

(51) International classification  :A61K39/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KARAN RATTI  
      Address of Applicant :L-3, South Extension - 2, New Delhi - 

110049, India Delhi India 

(72)Name of Inventor : 

   1)KARAN RATTI  
 

(57) Abstract : 

The invention relates to a novel composition of a cosmetic product for topical application. More particularly, the invention relates to a 

cosmetic composition for lightening of skin and reducing hyper pigmentation. In the main embodiment the present invention provides 

a novel composition of a cosmetic product for lightening of skin and reducing skin pigmentation comprising of three key ingredients: 

niacinamide, 4-substituted resorcinol, and hinokitiol (Ã-thujaplicin) and/or extract of the parts of trees in the family Cupressaceae. The 

present invention provides a novel cosmetic composition which is easy to formulate; and is mild on skin. The composition can also be 

used as an agent for preventing skin tanning in topical products. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711009888 A 

(19) INDIA  

(22) Date of filing of Application :21/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : POSITIVE LOCK SYSTEM FOR RESTRAINED JOINTS OF DUCTILE IRON SPUN PIPES AND 

FITTINGS 
 

  

(51) International classification  :F01M9/10  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Jindal SAW Ltd.  
      Address of Applicant :Jindal Centre, 12, Bhikhaji, Cama 

Place, New Delhi 110066, India Delhi India 

(72)Name of Inventor : 

   1)Anurag Shrivastava 

   2)V.Rajasekaran 

   3)Partha Bose 

   4)K. Subramonian 
 

(57) Abstract : 

This present invention relates to novel positive lock system for restrained joints of ductile iron spun pipes and fittings which are able 

to take all the thrust loads produced due to transmitting fluids pressure and provide certain angular deflections to the axis of two pipes. 

For ductile iron pipe to be joined, a socket (bell shape) and a spigot (plain end) sections are provided in pipes. For joining plain end is 

inserted in bell shape end. As the water pressure surges, the joint tends to disengage due to increasing axial loads. To take these axial 

loads, a circumferential chamber is provided in bell shape end and plain end is provided with a weld bead of suitable size. Axial forces 

generated due to water pressure is transmitted to pipe socket through welding via locking segments. Locking segments are inserted in 

circumferential chamber and they stays between chamber and welding bead. Circumferential chamber has suitable clearances to 

provide the required angular deviations at the joint. REFER TO FIGURE 3 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711010218 A 

(19) INDIA  

(22) Date of filing of Application :23/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : DESIGN AND DEVELOPMENT OF STRUCTURAL ANTENNA BOOM ASSEMBLY FOR 

INTEGRATION OF ANTENNAE ON WING TIP. 
 

  

(51) International classification  :H01Q  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HINDUSTAN AERONAUTICS LIMITED, TRANSPORT 

AIRCRAFT DIVISION, KANPUR  
      Address of Applicant :HINDUSTAN AERONAUTICS 

LIMITED, TRANSPORT AIRCRAFT DIVISION, CHAKERI, 

POST OFFICE-HARJINDER NAGAR, CHAKERI UTTAR 

PRADESH-208007 INDIA Uttar Pradesh India 

(72)Name of Inventor : 

   1)TIWARI GANGADHAR  

   2)CHOUHAN FARENDRA SINGH  

   3)MALL AMLESH KUMAR  

   4)SHARMA HEMANT KUMAR  
 

(57) Abstract : 

The Antenna Boom Assembly is developed to install antenna of Electronic support measures (ESM) system in.four directions with 90° 

squint between them to cover 360° spherical field of view. Hence, the direction of the antenna relative to the aircraft heading shall be 

45°, 135°, 225° and 315°. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711010231 A 

(19) INDIA  

(22) Date of filing of Application :23/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : N-ARYLBENZO[D]THIAZOLE -2-CARBOXAMIDES AS ANTI-TUBERCULAR AGENTS 
 

  

(51) International classification  :C09K15/20  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NATIONAL INSTITUTE OF PHARMACEUTICAL 

EDUCATION AND RESEARCH (NIPER)  
      Address of Applicant :A Society registered under the Societies 

Registration Act XXI of 1860, having office at Sector-67, S.A.S 

Nagar, Mohali, Punjab-160062, India Punjab India 

(72)Name of Inventor : 

   1)Asit K. Chakraborti  

   2)Sahaj Pancholia 

   3)Tejas M. Dhameliya 
 

(57) Abstract : 

The present invention provides a compound of general formula I useful as potential anti-tubercular agents and process for the 

preparation thereof.The process of preparing novel N-arylbenzo[d]thiazole-2-carboxamides is simple and provides products with high 

yields and purity. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711010237 A 

(19) INDIA  

(22) Date of filing of Application :23/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : IMPROVEMENTS IN AND RELATING TO SCHEDULING REQUESTS (SR) IN A 

TELECOMMUNICATION SYSTEM 
 

  

(51) International classification  :H04B  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD.  
      Address of Applicant :129, SAMSUNG-RO, YEONGTONG-

GU, SUWON-SI, GYEONGGI-DO, 16677, REPUBLIC OF 

KOREA Republic of Korea 

(72)Name of Inventor : 

   1)TESANOVIC, MILOS  

   2)DEOGUN, PRAVJYOT SINGH  
 

(57) Abstract : 

Disclosed is a method of managing a schedule request process in a telecommunication network, comprising the steps of: a user 

equipment, UE, being provided, by a base station, BS, with a Scheduling Request, SR, configuration, whereby the UE adopts the 

configuration and at a later time the SR configuration is changed as a result of a message from the BS to the UE. Figure 1 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711010266 A 

(19) INDIA  

(22) Date of filing of Application :23/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : PROCESS FOR THE PREPARATION OF PYRIDINONE DERIVATIVE 
 

  

(51) International classification  :C07C27/06  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(71)Name of Applicant :  

   1)SRF LIMITED  
      Address of Applicant :SRF Limited, Unicrest Building, Block-

C, Sector 45, Gurgaon-122003, Haryana Haryana India 

(72)Name of Inventor : 

   1)BORA PUSHKAR 

   2)BALAJI PRABHU  

   3)KUMAR KAPIL  

   4)ANAND RAJDEEP 
 

(57) Abstract : 

The present invention relates to an efficient and industrially advantageous process for preparation of pyridinone derivative having 

formula I. FORMULA I 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711010346 A 

(19) INDIA  

(22) Date of filing of Application :24/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : A SYSTEM AND METHOD FOR PROVIDING PURIFIED DRINKING WATER WITH PH 

CORRECTION 
 

  

(51) International classification  :C02F1/42  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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        Filing Date  
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(71)Name of Applicant :  

   1)WATER HEALTH LABORATORIES  
      Address of Applicant :4 HYDEL ROAD, INDUSTRIAL 

AREA, RAMNAGAR, ROORKEE-247667 UTTARAKHAND, 

INDIA Uttarakhand India 

(72)Name of Inventor : 

   1)CHHAVI SISODIA  
 

(57) Abstract : 

Reverse osmosis membrane treatment is widely accepted as one step treatment of a variety of dissolved chemicals including hazardous 

chemicals like pesticides, herbicides, heavy metals etc. present in source water. It is often observed that water at low input TDS in 

select water chemistry when treated by RO membrane turns bitter in taste and becomes unpalatable. It is caused by drop in pH of RO 

membrane permeate thus reducing pH to acidic. range. This change in pH is due to difference in differential permeability of gases 

and-ions through RO membrane like carbon dioxide (CO2), carbonate (C03 2) and bicarbonate (HCO3 ). Hence it results in change of 

pH of RO membrane permeate. In many systems and methods this issues is addressed by mixing RO membrane permeate with raw 

water. The invention is aimed to address removal of hazardous chemical impurities like pesticides, herbicides, heavy metals by 

ensuring 100% water treatment by reverse osmosis membrane technology even at low TDS and hardness levels. The system/method 

auto regulates & corrects the pH of RO membrane treated water by addition of selected essential minerals and salts. Auto regulation & 

correction of pH is controlled by required dosing of essential mineral/salts regulated by combination of pH monitoring probes, 

solenoid valves and pre-programmed electronic circuit.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711010407 A 

(19) INDIA  

(22) Date of filing of Application :24/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : A PROCESS FOR THE PREPARATION OF CHIRAL MYO-INOSITOL DERIVATIVES WITHOUT 

INVOLVING CHIRAL RESOLVING AGENTS 
 

  

(51) International classification  :C05D9/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL 

RESEARCH 
      Address of Applicant :ANUSANDHAN BHAWAN 2 RAFI 

MARG NEW DELHI-110001 INDIA Delhi India 

(72)Name of Inventor : 

   1)SHASHIDHAR SRIKANTIAH MYSORE  

   2)RAJESH GHANSHYAM GONNADE  

   3)NIVEDITA TANAJI PATIL  

   4)MADHURI TANAJI PATILL  
 

(57) Abstract : 

The present invention discloses a process for the resolution of a racemic myo-inositol derivative by preferential crystallization of 

enantiomers from its solution in common organic solvents and their conversion to chiral myo-inositol derivatives. 
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(19) INDIA  
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(54) Title of the invention : STRAW CUTTER CUM SPREADER•  
 

  

(51) International classification  :F16D65/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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        Filing Date  
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(71)Name of Applicant :  

   1)Punjab Agricultural University  
      Address of Applicant :Punjab Agricultural University, 

Ferozepur Road, Ludhiana, Punjab Haryana India 

(72)Name of Inventor : 

   1)Jasvir Singh Gill 
 

(57) Abstract : 

The present invention relates to novel agricultural tool for straw cutting and spreading for the management of left over crop residues in 

the agricultural field. The present invention uses chopping kinetic energy to spread the residues over the field. Straw Cutter Cum 

Spreader can perform cutting, chopping and uniform spreading of left over crop residues in the field, simultaneously. The present 

invention discloses an automatic Straw Cutter Cum Spreader system having a gear box, serrated blades, rotating blades, flat blade and 

stumbling rod. This novel straw cutter cum spreader has approximate efficiency of 0.8 to 1 hectare/hr. Fig. 2 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711009918 A 

(19) INDIA  

(22) Date of filing of Application :21/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : SYSTEM AND METHOD FOR ENGINEERING ROBUST LASER BEAMS CAPABLE OF 

PROPAGATING THROUGH RANDOM MEDIA WITH MINIMAL DISTORTION 
 

  

(51) International classification  :H04B  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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        Filing Date 

:NA 

:NA 
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(71)Name of Applicant :  

   1)INDIAN INSTITUTE OF TECHNOLOGY DELHI  
      Address of Applicant :Hauz Khas New Delhi India 110016 

Delhi India 

(72)Name of Inventor : 

   1)KHARE, Kedar, Bhalchandra 

   2)SENTHILKUMARAN, Paramasivam  

   3)LOCHAB, Priyanka  
 

(57) Abstract : 

A system and a method for engineering robust laser beams that are capable of propagating through random media with minimal 

distortion have been disclosed. Principals of polarization of light and angular momentum diversity of optical beams have been 

employed to generate laser beams that face minimal disturbance to the intensity profile of their central lobe while travelling through 

random media. Such laser beams find important applications in the fields of free space communication systems or laser guided 

defence systems. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711009936 A 

(19) INDIA  

(22) Date of filing of Application :22/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : DUAL FORCE DIFFERENCE SENSING SYSTEM 
 

  

(51) International classification  :G02B6/02047  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(71)Name of Applicant :  

   1)MINDA CORPORATION LTD  
      Address of Applicant :D-6-11, Sec  59, Noida  201301, Uttar 

Pradesh, India Uttar Pradesh India 

(72)Name of Inventor : 

   1)Girish Kumar  

   2)Sanjiv Gulati 
 

(57) Abstract : 

The present disclosure relates to a dual force sensing system (1) for sensing and inserting a dowel (2) in a case (3) comprising a 

pneumatic cylinder (4) configured with a punch (5) wherein the punch (5) reciprocates in longitudinal direction parallel to the axis (X-

X) of the system. A stack of dowels (2a) arranged in vertical direction perpendicular to the axis (X-X) of the system. A reed switch (6) 

located on the cylinder the case (3) having slot adapted to receive the dowel (2). A regulator (8) with a valve (9,10) is present to 

regulate the pressure of air inside the cylinder (4). Fig. 01 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711009974 A 

(19) INDIA  

(22) Date of filing of Application :20/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : A BACTERICIDAL COMPOSITION FOR DISINFECTING WATER 
 

  

(51) International classification  :C02F1/72  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(71)Name of Applicant :  

   1)Birla Institute of Technology & Science, Pilani 
      Address of Applicant :Birla Institute of Science & 

Technology, Pilani Campus, Vidya Vihar, Pilani, 333031, 

Rajasthan, India Rajasthan India 

(72)Name of Inventor : 

   1)Parakh Priyadarshini 

   2)Subramanian Gokulakrishnan 

   3)Halan Prakash 

   4)Panzade Prasad 
 

(57) Abstract : 

The invention relates to a bactericidal composition for disinfecting water. The composition comprises Fe (II) polypyridyl complex 

stably adsorbed onto activated carbon. The invention also relates to a method of preparing the bactericidal composition for 

disinfecting water and a method for disinfecting water using the bactericidal composition. 
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(54) Title of the invention : A SERVICE DOOR PANEL FOR AUTOMOTIVE HEATING, VENTILATING AND AIR 

CONDITIONING (HVAC) UNIT 
 

  

(51) International classification  :F01M9/10  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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:NA 

(87) International Publication No  : NA  
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:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Maruti Suzuki India Limited  
      Address of Applicant :Palam Gurgaon Road, Gurgaon 122015 

HARYANA, lNDlA Haryana India 

(72)Name of Inventor : 

   1)JOSHI, Rishi 

   2)SETHI, Kamal 
 

(57) Abstract : 

The invention relates to a service door panel, for automotive Heating, Ventilating and Air Conditioning (HVAC) Unit, fixed or hinged 

on easily accessible side of the HVAC unit by means of either snap locks provided from the other adjacent side of HVAC unit or by 

means of gasket or sealant for locking said service door panel in position. Further said service door panel which when opened, by 

releasing snap locks or gasket or sealant, provides an opening on the said side of HVAC Unit for the servicing of evaporator and for 

removing any foreign body accidently dropped in the system. [Figure 2] 
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(57) Abstract : 

The present disclosure relates to a special purpose fixture. In particular, the present disclosure relates to a fixture for inserting a 

plurality of magnets into the head of an ignition key. In an embodiment, a magnet insertion fixture (100) (interchangeably referred to 

as fixture) is disclosed. The fixture may include a horizontally arranged slider assembly (10), a key locator (20), ignition key (30), a 

base plate (40), a plurality of L shaped brackets (50), a vertically arranged pusher assembly (60), a plurality of columns (70). [Fig 1] 
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(54) Title of the invention : CHEMICALLY MODIFIED CELL-PENETRATING PEPTIDE FOR INTRACELLULAR DELIVERY 

OF NUCLEIC ACIDS 
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   1)GAJENDRA PAL SINGH RAGHAVA  

   2)ANKUR GAUTAM  
 

(57) Abstract : 

The present invention relates to chemically modified cell-penetrating peptides for efficient intracellular nucleic acid delivery which 

exhibits low toxicity, process of preparing the same and use thereof. The present invention specifically relates to a peptide-based 

nucleic acid delivery into the cell. Conjugation of fatty acid/ lipid moieties to the cell penetrating peptide IMT-P8 represented by SEQ 

ID No. 1 significantly improved its DNA delivery efficiency, which was further, enhanced in the presence of chloroquine. 
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(57) Abstract : 

The Multi-beam Klystrons (MBKs) have several electron beams propagating through individual drift tunnels in a common cylindrical 

envelope which is surrounded by an electromagnet or a configuration of permanent magnets. The focusing of all electron beams 

requires a certain magnetic field coaxial with individual beams along the axis of each drift tunnel which becomes a critical task due to 

off-axis electron beams. Therefore some sort of mechanism is needed between cathode and anode for tailoring desired magnetic flux 

along all drift tunnels. The Pierce type electron gun is normally used in all commercially available klystrons . which have a spherical 

cathode to achieve higher beam current density. However for a klystron operating in the lower end of UHF band, the required beam 

current density can be achieved even by using the planar cathodes. In this regard a new methodology for focusing in a multi beam 

klystron is being proposed by considering the case of a five beam electron gun for a klystron operating at 1.8 GHz. The electron 

emission is drawn from the five planar surfaces and for controlling the magnetic flux along each beam axis, a pole piece has been 

placed behind the emission surfaces (cathode) instead of front location and also the pole piece has five apertures cut through it with 

same diameter as the drift tunnels to match the latter. The 3D simulation of this five beam-electron gun-has -been done and 

optimization has been carried out to achieve the desired beam current without any interception along any of the drift tunnels. 
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(57) Abstract : 

The present invention relates to a purification process of recombinant antibody fragments from inclusion bodies expressed in 

microbial cells. More particularly, the present invention relates to a process for purification of recombinant humanized (rHu) antibody 

fragment, Ranibizumab from inclusion bodies expressed in microbial cells. 
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(57) Abstract : 

The subject matter disclosed herein relates to lever actuated clutch system (200) in transmission of vehicle. In the present clutch 

system, the linkages have been removed and the system (200) is being actuated electronically by motor (14-a) with help of a lever (13) 

mounted on steering (12). The present system avoids efficiency losses of earlier mechanical system and the present system is cost 

effective. To be published with Fig. 2a 
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(72)Name of Inventor : 

   1)Sirfraj Ahmed  

   2)Deepak Panghal 
 

(57) Abstract : 

The present work generally relates to a novel needle guard system comprising of neodymium magnets and their installation around the 

sewing machine needle in such a manner that there is presence of such a hollow cylindrical magnetic region around the needle, 

wherein zero magnetic field is experienced at the center of said magnetic region, leading to no effect on the normal functioning of 

sewing machine needle. This framework recommends Automatic attachment of needle fragments to the magnets. Figure-1 
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(57) Abstract : 

The invention provides a hanger having support with broad belt having hooks on both sides of belt. Hooks are hooked strongly on the 

belt and to be hooked with rope meant for hanging the hangers. The broad belt passes through the empty space of the hanger. When 

the strong wind blows, the hanger leaves the support but do not fall to the ground but hangs on the broad belt. 
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(57) Abstract : 

As we have read in the books and see that whatever the solutions has been made to overcome the problem of shortage of elecricity, till 

now it has not been solved completely. Because of : 1. limitations of reserves 2. To harm the environment, etc. In view of all these 

problems I have a idea and according to that one self acting magnetic motor has been made in which we get mechanical energy from 

magnetic energy to kinetic energy and then it is used for the production of electricity. 
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(57) Abstract : 

The present invention provides a system for controlling torque ripple in a double inverter fed wound rotor induction machine (WRIM), 

wherein said WRIM is fed from a stator side inverter (5) and rotor side inverter (7), wherein said system comprising: a d-axis/q-axis 

controller (1) on said stator side and a V/F controller (4) on said rotor side, wherein output of said d-axis/q-axis controller (1) and said 

V/F controller (4) are used as input to at least two different PWM sequence (11) in said stator side inverter (5) and said rotor side 

inverter (7), respectively; wherein, said PWM sequence (11) adapted to generate switching logic for said stator side inverter (5) and 

said rotor side inverter (7), respectively, so as to reduce the torque ripple in super-synchronous mode. 
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(57) Abstract : 

The present invention provides a liquid-cooled hybrid solar energy collector having at-least one inlet and at least one outlet to a 

transparent tube and absorber tube. The liquid header for the inlets and outlets may be separate or same based on the to be used for 

cooling photovoltaic solar cells. The present invention also provides a method for cooling the photovoltaic solar cells from the front 

and rear side. Accordingly, the present invention has improved the efficiency of the photovoltaic solar cells along with providing hot 

liquid and electricity simultaneously. Ref Figure: Figure 1 
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(57) Abstract : 

A fluid administration medical apparatus (110) comprising: a catheter tube (114); a hub (212) having a distal section (234) and a 

proximal section (36), wherein the distal section (234) is joined to the catheter tube (114) and the proximal section (136) defines a 

housing (124); one or more ports (158) connected to the hub (212) by a fluid passage (262) through a passageway (272); a needle 

(220) extending through the hub (212) and the catheter tube (114) and defining an axial direction (X), wherein the needle (220) has 

opposite proximal and distal ends (22, 24), the distal end (122) forming a needle tip (130); a needle hub (116) attached to the proximal 

end (124) of the needle (220); a needle guard (226) slidably arranged on the needle (20), wherein the needle guard (226) is movably 

retained in the housing (248) of the hub (212) when the needle (220) extends through the hub (212) and the catheter tube (114), 

wherein the needle guard (226) is removable from the hub (212) once the needle tip (130) is received in the needle guard (226) upon 

withdrawal of the needle (220) from the catheter tube (114); and wherein the hub (212) is made of two parts i.e. first part (212b) and 

second part (212a) each of the parts (212a, 212b) having a distal end section (150) and a proximal end section (152). 
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(57) Abstract : 

A completion fluid for mitigating corrosion in oil and gas wells and a process of preparation thereof is provided. The completion fluid 

comprises water as a base fluid. The completion fluid further comprises a pH moderating agent. Furthermore, the completion fluid 

comprises an oxygen scavenger. Also, the completion fluid comprises one or more salts, sodium thiocyanate and an acid corrosion 

inhibitor. 

  

No. of Pages : 13 No. of Claims : 26 



The Patent Office Journal No. 39/2018 Dated  28/09/2018                                    36478 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201711010532 A 

(19) INDIA  

(22) Date of filing of Application :24/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : A SOFT PROFILED TERRY FABRIC WITH IMPROVED LOOP CONFIGURATION 
 

  

(51) International classification  :D04C3/14  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Trident Limited  
      Address of Applicant :Trident Group, Raikot Road, Sanghera 

Punjab 148101, India Punjab India 

(72)Name of Inventor : 

   1)DUBEY, Manoranjan Kumar  
 

(57) Abstract : 

The present invention discloses making soft and profiled terry fabric with new and improved loop configuration at a high pile 

inclination angle, without zero twist and without use of PVA. In an embodiment, the pile profile of the towel is improved with two 

plying of moderate twist and high twist in such a way that these yarns are separable within each pile loop, thereby, achieving a high 

pile inclination angle with soft pile loops. This combination of moderate twist, high twist and separately twisted two-ply yarn forming 

the loop configuration at the given high inclination angle affords surprisingly high bulk, softness and retention of bulk and appearance 

after repeated washed to the resultant fabric (towel) as compared to fabrics with low twist yarn or zero twist towel. 
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(57) Abstract : 

A holographic elevator assistance system mounted in an elevator cab. The system includes a holographic display and a Common 

Passenger Interface Board (CPIB). The CPIB is configured to receive an input, interpret the received input, and perform a projection 

of a holographic image from the holographic display based on the input. [Figure 1] 
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(57) Abstract : 

The present invention provides a multi axis flexible metallic heat exchanger in a personal cooling system which is thin and flexible, 

conforming to the shape of the body, preferably incorporated in a personal cooling device. The present invention provides a multi axis 

flexible metallic heat exchanger personal cooling systems wherein the metallic heat exchanger provides an enhanced thermal 

conductivity than the conventional polymer based heat exchangers that are either shaped as a fluid conducting channel or a fluid 

conducting quadrilateral. The invention provides almost 100% increase in conductivity over the state of the art personal cooling 

device, while maintaining the flexibility of the whole system. Figure 1 on Sheet 1 of the drawings may accompany the abstract when 

published. 

  

 

No. of Pages : 18 No. of Claims : 6 



The Patent Office Journal No. 39/2018 Dated  28/09/2018                                    36481 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201711010685 A 

(19) INDIA  

(22) Date of filing of Application :27/03/2017 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : ANTI PINCHING HEAT EXCHANGER FOR PERSONAL COOLING 
 

  

(51) International classification  :F16D65/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PADMINI VNA MECHATRONICS PVT. LTD.  
      Address of Applicant :Plot No. 100-101, Sector 35, Phase VII, 

Udyog Vihar, Gurgaon, Haryana 122001, India Haryana India 

(72)Name of Inventor : 

   1)Kabir Bhandari  

   2)Radu Gogoana 
 

(57) Abstract : 

The present invention provides a heat exchanger comprising of plurality of sliding metallic heat exchanger embedded into sheathing 

which primarily acts as an insulating and support layer, the plurality of sliding metallic heat exchanger are connected to each other by 

plurality of metallic pipes carrying cold fluid generated via a compressor that is powered by a rechargeable battery pack and controlled 

via mechanical or wireless switch. The sheathing further comprises of plurality of means such as Velcro® based attachment methods 

to tightly adjust the sheathing around a body. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817015437 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2018 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : PHARMACEUTICAL COMPOSITIONS OF RIBAVIRIN 
 

  

(51) International 

classification  
:A61K9/14,A61K9/50,A61K31/7056  

(31) Priority Document No  :62/256868  

(32) Priority Date  :18/11/2015 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/IB2016/056981  

:18/11/2016 

(87) International 

Publication No  
:WO 2017/085692  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GLAXOSMITHKLINE INTELLECTUAL PROPERTY 

(NO.2) LIMITED  
      Address of Applicant :980 Great West Road Brentford 

Middlesex TW8 9GS U.K. 

   2)LIQUIDIA TECHNOLOGIES INC.  
(72)Name of Inventor : 

   1)DELLORCO Philip Charles  

   2)FARRER Brian T.  

   3)HONG Zhi  

   4)ROBERTS Christopher D. 

   5)SAVAGE John Robert 

   6)SPRAGUE Jacob J. 

   7)WANG Yongcai 
 

(57) Abstract : 

Disclosed are inhalable antiviral pharmaceutical compositions of ribavirin, methods of producing the same, and the use of such 

compositions in the treatment of virally associated respiratory infections, and associated diseases and conditions. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817015439 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2018 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : ELEVATOR DEVICE 
 

  

(51) International 

classification  
:B66B11/08,F16D55/06,F16D65/092  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority 

country  
:NA 

(86) International 

Application No 

        Filing Date 

:PCT/JP2015/080057  

:26/10/2015 

(87) International 

Publication No  
:WO 2017/072824  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HITACHI LTD.  
      Address of Applicant :6 6 Marunouchi 1 chome Chiyoda ku 

Tokyo 1008280 Japan 

(72)Name of Inventor : 

   1)ABE Takashi 

   2)NAKAYAMA Masato  

   3)SATOU Gorou 
 

(57) Abstract : 

Provided is an elevator device comprising a disc brake device configured so that without a reduction in the strength of a brake pad gas 

and abrasion powder produced near the center of the brake pad can be quickly removed to enable consistent friction characteristics to 

be achieved. This elevator device is characterized in that the brake pad (21) of a disc brake device will have formed therein: a single 

rectilinear groove (33C) passing through substantially the center of the brake pad (21); and two other rectilinear grooves (33A 33B) 

formed orthogonal to the single rectilinear groove and arranged at distances from the center so as to face each other across the 

center either the single rectilinear groove or the two rectilinear grooves being formed in the contact sliding direction (12) of the brake 

pad and the brake disc. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817015444 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2018 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : SERVICE BEARING CONGESTION CONTROL METHOD AND APPARATUS 
 

  

(51) International classification  :H04W48/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2015/091256  

:30/09/2015 

(87) International Publication No  :WO 2017/054183  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP. LTD.  
      Address of Applicant :No.18 Haibin Road Wusha Changan 

Dongguan Guangdong 523860 China 

(72)Name of Inventor : 

   1)FENG Bin 
 

(57) Abstract : 

Disclosed in the present invention are a service category congestion control method and apparatus said method comprising: acquiring 

service bearing request information said service bearing request information including the information corresponding to a request 

initiated by a terminal in a connected state to establish bearing of the target service said service bearing request information including 

the service category of said target service; acquiring service category prohibited information said service category prohibited 

information including the prohibited parameters corresponding to the service category of said target service in a connected state; 

determining based on said prohibited parameters whether to prohibit said terminal from establishing bearing of the target service 

belonging to said service category. The method of the present invention effectively prevents the problem of unfairness caused by a 

terminal requesting network access via a high priority service followed by a low priority service request being initiated while the low 

priority service request is directly initiated with another terminal in an idle state thereby implementing a fair congestion control 

mechanism for each terminal. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817015448 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2018 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : METHOD FOR THE PRODUCTION OF FREEZE DRIED PELLETS COMPRISING FACTOR VIII 
 

  

(51) International 

classification  
:A61K9/19,A61K35/16,C07K14/755  

(31) Priority Document No  :15194340.4  

(32) Priority Date  :12/11/2015 

(33) Name of priority 

country  
:EPO 

(86) International 

Application No 

        Filing Date 

:PCT/EP2016/076640  

:04/11/2016 

(87) International Publication 

No  
:WO 2017/080915  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BAYER PHARMA AKTIENGESELLSCHAFT  
      Address of Applicant :Mllerstrae 178 13353 Berlin Germany 

(72)Name of Inventor : 

   1)OLBRICH Carsten  

   2)PLITZKO Matthias  

   3)LUY Bernhard  

   4)SCHNEID Stefan Christian 
 

(57) Abstract : 

A method for the production of freeze dried pellets comprising factor VIII comprises the steps of: a) freezing droplets of a solution 

comprising factor VIII to form pellets; b) freeze drying the pellets; wherein in step a) the droplets are formed by means of droplet 

formation of the solution comprising factor VIII into a cooling tower which has a temperature controllable inner wall surface and an 

interior temperature below the freezing temperature of the solution and wherein in step b) the pellets are freeze dried in a rotating 

receptacle which is housed inside a vacuum chamber. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817015449 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2018 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : MONOLITHIC REFRACTORY 
 

  

(51) International classification  :C04B35/66,F27D1/00  

(31) Priority Document No  :2015191739  

(32) Priority Date  :29/09/2015 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2016/078806  

:29/09/2016 

(87) International Publication No  :WO 2017/057566  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NIPPON STEEL And SUMITOMO METAL 

CORPORATION  
      Address of Applicant :6 1 Marunouchi 2 chome Chiyoda ku 

Tokyo 1008071 Japan 

(72)Name of Inventor : 

   1)MATSUI Tsuyoshi 

   2)GODA Koji  

   3)KOYAMA Atsunori  

   4)SADATOMI Yoshitaka  

   5)NAKAMICHI Tsubasa  
 

(57) Abstract : 

This monolithic refractory has, as a percentage of 100% by mass of a refractory material having a particle size of 8 mm or less, a 

content of CaXSr1-XAl2O4 (provided that 0ÒXÒ0.5) of 0.5 to 10% by mass and a content of multivalent metal salt of oxycarboxylic 

acid of 0.05 to 1.0% by mass. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817015450 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2018 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : METHOD FOR PRODUCING AND PURIFYING 2,3,3,3-TETRAFLUORO-1-PROPENE 
 

  

(51) International 

classification  
:C07C17/087,C07C17/386,C07C21/18  

(31) Priority Document No  :1563167  

(32) Priority Date  :23/12/2015 

(33) Name of priority 

country  
:France 

(86) International 

Application No 

        Filing Date 

:PCT/EP2016/080948  

:14/12/2016 

(87) International 

Publication No  
:WO 2017/108522  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ARKEMA FRANCE  
      Address of Applicant :420 rue dEstienne dOrves 92700 

Colombes France 

(72)Name of Inventor : 

   1)BABA AHMED Abdelatif  

   2)COLLIER Bert rand 

   3)DEUR BERT Dominique 

   4)WENDLINGER Laurent  
 

(57) Abstract : 

The present invention concerns a method for producing and purifying 2,3,3,3-tetrafluoro-1-propene (1234yf) from a first composition 

comprising 2,3,3,3-tetrafluoro-1-propene and chloromethane (40), said method comprising the steps of: (a) bringing said first 

composition into contact with at least one organic extractant in order to form a second composition; (b) extractive distillation of said 

second composition in order to form (i) a third composition comprising said organic extractant and chloromethane (40); and (ii) a 

stream comprising 2,3,3,3-tetrafluoro-1-propene (1234yf); (c) recovering and separating said third composition, preferably by 

distillation, in order to form a stream comprising said organic extractant and a stream comprising chloromethane (40). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817015451 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2018 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : INSECTICIDAL COMPOSITIONS AND METHODS 
 

  

(51) International classification  :C07D405/12,A01N43/50  

(31) Priority Document No  :62/256867  

(32) Priority Date  :18/11/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/061033  

:09/11/2016 

(87) International Publication No  :WO 2017/087218  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 
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        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MONSANTO TECHNOLOGY LLC  
      Address of Applicant :800 North Lindbergh Boulevard St. 

Louis Missouri 63167 U.S.A. 

(72)Name of Inventor : 

   1)CRAWFORD Mich ael J. 

   2)DIMMIC Matthew  

   3)LAWRENCE Rae 

   4)TAYLOR Christina Marie  
 

(57) Abstract : 

Substituted imidazole and substituted pyrazole compounds and compositions derived therefrom can be useful in controlling insect 

pests. Suitable imidazole compounds can be analogues of 2,4,5-triphenyl-1H-imidazole, wherein the C-2 phenyl group bears at least 

one substitution, the C-4 and C-5 phenyl groups are optionally substituted, and N-1 is unsubstituted. Suitable pyrazole compounds can 

bear a 1,3,4-substitution pattern, with an optionally substituted aryl or optionally substituted alkyl group being present at N-1, an 

optionally substituted aryl or optionally substituted heteroaryl group being present at C-3, and a secondary amide group being present 

at C-4. These compounds and compositions derived therefrom can be administered to a plant, seed, soil or insect to control a variety of 

insect pests. 

  

No. of Pages : 36 No. of Claims : 20 



The Patent Office Journal No. 39/2018 Dated  28/09/2018                                    36489 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201817015452 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2018 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : DRIVE SYSTEM AND VEHICLE 
 

  

(51) International classification  :B60K6/365,B60K6/387,F16H3/72  

(31) Priority Document No  :14/918221  

(32) Priority Date  :20/10/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2016/057971  

:20/10/2016 

(87) International Publication 
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:WO 2017/070388  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 
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(62) Divisional to Application 
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        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)OSHKOSH CORPORATION  
      Address of Applicant :2307 Oregon Street P.O. Box 2566 

Oshkosh Wisconsin 54902 U.S.A. 

(72)Name of Inventor : 

   1)MORROW Jon 

   2)STEINBERGER David 

   3)BRAUN Eric  

   4)KOTLOSKI Andrew  
 

(57) Abstract : 

A drive system (100) includes a first gear set (110) and a second gear set (120) each having a sun gear (112 122) a ring gear 

(114 124) a plurality of planetary gears (116 126) coupling the sun gear (112 122) to the ring gear (114 124) and a carrier (118 128) 

rotationally supporting the plurality of planetary gears (116 126); a connecting shaft (36) coupling an engine (20) to the first gear set 

(110); a first electrical machine (40) coupled to the first gear set (110); a second electrical machine (50) coupled to the second gear set 

(120); an output shaft (32) configured to transport power from the first electrical machine (40) the second electrical machine (50) and 

the engine (20) to a tractive element; and a clutch (130) selectively rotationally coupling the first carrier (118) to the output shaft (32) 

when engaged. The output shaft (32) is aligned with the connecting shaft (36) the first electrical machine (40) and the second electrical 

machine (50) to thereby form a straight thru transmission arrangement. 
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(19) INDIA  
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(54) Title of the invention : LIQUID EPOXY RESIN COMPOSITION USEFUL FOR MAKING POLYMERS 
 

  

(51) International 

classification  
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(31) Priority Document No  :62/250217  

(32) Priority Date  :03/11/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2016/060332  

:03/11/2016 

(87) International Publication 

No  
:WO 2017/079437  
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(71)Name of Applicant :  

   1)SWIMC LLC  
      Address of Applicant :101 West Prospect Avenue 1100 

Midland Building Cleveland OH 44115 U.S.A. 

(72)Name of Inventor : 

   1)EVANS Richard H. 

   2)WEBSTER Benjamin J. 

   3)OBRIEN Robert M. 

   4)NIEDERST Jeffrey 
 

(57) Abstract : 

A liquid epoxy resin composition is provided. In preferred embodiments the liquid epoxy resin composition is free of bisphenol 

A bisphenol F and bisphenol S including epoxides thereof and is useful in preparing a polyether polymer having utility in coating 

compositions including e.g. coating compositions for use on food or beverage containers. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817015457 A 
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(54) Title of the invention : COMPOSITIONS COMPRISING CHOLINE AND THEIR USE 
 

  

(51) International classification  :A61K31/14,A61P25/00  

(31) Priority Document No  :62/315134  

(32) Priority Date  :30/03/2016 

(33) Name of priority country  :U.S.A. 
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        Filing Date 

:PCT/EP2016/080790  

:13/12/2016 

(87) International Publication No  :WO 2017/167417  

(61) Patent of Addition to Application 
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        Filing Date 
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(71)Name of Applicant :  

   1)NESTEC S.A. 
      Address of Applicant :Avenue Nestl 55 IP Department 1800 

Vevey Switzerland 

(72)Name of Inventor : 

   1)SCHNEIDER Nora 

   2)DEONI Sean 

   3)BARTFAI Tamas 
 

(57) Abstract : 

The present invention relates to a composition comprising choline for use in promoting supporting or optimizing one or more of the 

following: (i) de novo myelination; (ii) brain structure; (iii) brain connectivity; (iv) intellectual potential; (v) cognitive potential; (vi) 

learning potential; and (vi) cognitive function; in an offspring of a female subject wherein said composition is for administration to the 

female subject. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817015458 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2018 (43) Publication Date : 28/09/2018 

  

(54) Title of the invention : NUTRITIONAL COMPOSITIONS AND INFANT FORMULAS TO PROMOTE MYELINATION IN 

THE BRAIN 
 

  

(51) International 

classification  
:A23L33/16,A23L33/105,A23L33/15  

(31) Priority Document No  :15199757.4  

(32) Priority Date  :14/12/2015 
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        Filing Date 
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Application Number  

        Filing Date 
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(71)Name of Applicant :  

   1)NESTEC S.A. 
      Address of Applicant :Avenue Nestle 55 IP Department 1800 

Vevey Switzerland 

(72)Name of Inventor : 

   1)SCHNEIDER Nora 

   2)DEONI Sean 

   3)BARTFAI Tamas 
 

(57) Abstract : 

The invention relates to a nutritional composition for infants and young children, such as an infant formula or follow-on formula or 

growing up milk, preferably an infant formula, and comprising a mineral or mixtures thereof. The minerals promotes and/or supports 

an optimal myelination trajectory in the brain, such trajectory being close to that observed in infants fed exclusively with human breast 

milk (HBM). The infants or young children can be between 0 and 60 months, preferably between 0 and 12 months of age. 
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(54) Title of the invention : SEED COATING COMPOSITION 
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(71)Name of Applicant :  

   1)INCOTEC HOLDING B.V.  
      Address of Applicant :Westeinde 107 1601 BL Enkhuizen 

Netherlands 

(72)Name of Inventor : 

   1)BUENO Amy Nicole 

   2)MEYER Terry Euclaire  

   3)ANTHONY Renil John 
 

(57) Abstract : 

The invention is directed to a seed coating composition comprising one or more active ingredients to a method and use for improving 

the bio efficacy of an active ingredient in a seed coating and to a coated seed. The seed coating composition of the invention further 

comprises a wax and/or polymeric carbohydrate and wherein said seed coating composition has an amount of polymeric binder 

excluding wax and polymeric carbohydrate of 10 % or less by total weight of the wax and polymeric carbohydrate together. 
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(71)Name of Applicant :  

   1)HONDA MOTOR CO. LTD.  
      Address of Applicant :1 1 Minami Aoyama 2 chome Minato 

ku Tokyo 1078556 Japan 

(72)Name of Inventor : 

   1)KAWANO Sunao 

   2)MATSUMURA Makoto  

   3)SUZUKI Kazuo 
 

(57) Abstract : 

The present invention provides a vehicle frame structure that moves with a feeling of unity even when a force is applied in a vehicle 

width direction. Provided is a vehicle (10) frame structure that has a main frame (20L, 20R), a pivot frame (24) and pair of left and 

right seat rails (22L, 22R) that are joined to the main frame (20L, 20R), and a pair of left and right subframes (26L, 26R) that join the 

seat rails and the pivot frame, wherein the pivot frame is composed of a pair of left and right side walls (82L, 82R) and a rear wall (84) 

and has a first bracket (100), which is joined to the rear wall and the pair of left and right subframes, and a second bracket (102), 

which extends toward the front of the vehicle body from the vehicle body front-side surface of the rear wall and is disposed between 

the left and right side walls, and the second bracket is disposed so as to run along the direction of extension of the pair of left and right 

subframes in side view. 
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(57) Abstract : 

The invention refers to a method for producing 2,3,3,3-tetrafluoropropene implemented from a starting composition, comprising the 

steps of bringing the starting composition into contact with HF, in the presence of a catalyst, in order to produce a composition A 

comprising 2,3,3,3-tetrafluoropropene (1234yf), intermediate products B consisting of 2-chloro-3,3,3-trifluoropropene (1233xf), 

1,1,1,2,2-pentafluoropropane (245cb), and secondary products C consisting of E-1-chloro-3,3,3-trifluoro-1-propene (1233zd E), trans-

1,3,3,3-tetrafluoro-1-propene (1234ze E) and 1,1,1,3,3-pentafluoropropane (245fa); recovering said composition A and purifying same 

in order to form and recover a first stream comprising 2,3,3,3-tetrafluoropropene (1234yf) and one or more streams comprising 2-

chloro-3,3,3-trifluoropropene (1233xf) and/or 1,1,1,2,2-pentafluoropropane (245cb); recycling, to step a), said one or more streams 

comprising 2-chloro-3,3,3-trifluoropropene (1233xf) and/or 1,1,1,2,2-pentafluoropropane (245cb). 
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